ESTATE DEPARTMENT
CHENNAI

NOTICE INVITING e-TENDER

Reserve Bank of India, Chennai invites limited e-Tender for the work — “Supply, Installation,
Testing and Commissioning of 4 Nos. Cassette type Air Conditioners and 10 Nos. Split type
Air Conditioners at Bank’s Main Office Building, Chennai”. The tendering process will be done
only through the e-Tendering portal of MSTC Ltd https://www.mstcecommerce.com/eprocn. All
interested bidders shall, register themselves with MSTC Ltd, through the above-mentioned website
to participate in the tendering process. The salient details of the work for which bids are invited and
important instructions to the bidder are as under:

e-Tender No.

RBI/Chennai Regional office/Estate/5/24-
25/ET/182[SITC of 4 caset and 10 Spit AC]

Name and location of the work.

Supply, Installation, Testing and Commissioning of 4
Nos. Cassette type Air Conditioners and 10 Nos. Split
type Air Conditioners at Bank's Main Office Building,
Chennai.

Name & address of tender
inviting authority.

The Regional Director, Reserve Bank of India, Estate
Department, Fort Glacis, 16, Rajaji Salai, Chennai-
600001. Tel No.: 044 - 2539 9250/9922

E Mail id: estatechennai@rbi.org.in

¥21.69 lakh (Inclusive of G.S.T and exclusive of buy-

transaction fee to be paid.

iv. | Estimated cost put to tender. back)
v Earnest Money Deposit 2% of the quoted amount to be submitted only by
" | (EMD). the successful bidder.
vi. | Period of completion. 30 Days from 10t day of work order
(a) Tender documents
available on and to be Through Bank’s approved e-Tender portal
downloaded / submitted https://www.mstcecommerce.com/eprocn
vii. through e-Tender mode.
(b) Period during which Tender
documents will be available in From July 09, 2024 to 11:00 Hrs. on July 19, 2024.
the MSTC e-tender portal.
Important instructions on e- For instructions on e-Tender, please refer to the
viii. | Tender and amount of Annexure A: Important Instructions for E -

Procurement of the tender document.
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e-Tender transaction fee shall be paid in the MSTC
Website as applicable.

Date of Starting of e-Tender
. for submission of bid (online) - ]
iX. Techno-commercial (Part 1) bid 11:00 Hrs. on July 16, 2024.

and Price-bid (Part II).

Last date and time of
submission of bid (online) - ]
*- | Techno-commercial (Part ) bid 11:00 Hrs. on July 19, 2024.

and Price-bid (Part II).

.| Date & time for opening of ]
Xi. Techno-commercial bid (Part 1) 11:30 Hrs. on July 19, 2024.

Date & time for opening of Will be communicated subsequently to the eligible bidder:

X1 Price-bid (Part 1) bid. through e-mail.

03 months from the date of opening of the PART- | of

xiii | Validity of the tender the Tender.

Payment of Transaction fee as mentioned in the MSTC
xiv | Transaction fee portal through MSTC payment gateway/NEFT/RTGS in
favour of MSTC LIMITED.

(i) Shri. Ramesh Sivaraman (AGM,
Estate Department)
044 - 2539 9922

sramesh@rbi.org.in

(ii) Smt. Revati Kottakota (AGM-
Tech), Estate Department)

. 044 - 2539 9261
XV Contact details of tender revatikottakota@rbi.org.in

inviting authority personnel. | iy gnyi Nithin J Sebastian (AM-Electrical)
44-2561 9847 (nithinjsebastian@rbi.org.in)

randeepsangwan@rbi.org.in

(iv) Smt. N. Sai Sameera (AM, Estate
Department)
044 - 2539 9066

saisameeran@rbi.org.in

2. For full details please refer Tender document Techno-Commercial Bid (Part |) and Price-Bid
(Part Il). Further corrigendum / addendum if any, will be hosted on the Bank’s website
https://www.rbi.org.in/ under the link ‘Tender’s and https://www.mstcecommerce.com/eprocn.
The Bank is not bound to accept the lowest tender and reserves the right to accept either full or
in part of any tender. The Bank also reserves the right to reject any one or all of the tenders
without assigning any reason, thereof.
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NOTE: This notice is being published for information only and is not an open invitation to quote
in this limited tender. Participation in this tender is by invitation only and is limited to the selected
Procuring Entity’s enlisted contractors. Unsolicited offers are liable to be ignored. However,
contractors who desire to participate in such tenders in future may apply for enlistment with RBI
as per procedure.

Uma Sankar
Regional Director



H9ST faTeT Estate Department
Yoot Chennai

(Website: www.rbi.org.in)

(aer §-fafaer e-Tendering only)
forfaer gEads Tender Document
#1911 PART- |

(To be submitted via MSTC portal only)

E Tender No: RBI/Chennai Regional office/Estate/5/24-
25/ET/182[SITC of 4 caset and 10 Splt AC]

3F & AET FRATAYT e, AoeT$ A 4 FAS THR F TI HIAH 3R 10 Foere gHR &

TR NI Y 3Tfet, Frae, giaor iy wefrerfer)

Supply, Installation, Testing and Commissioning of 4 Nos. Cassette type Air

Conditioners and 10 Nos. Split type Air Conditioners at Bank’s Main Office

Building, Chennai.

Date from which e-Tender will be
available on MSTC website

July 09, 2024

Validity of the e-Tender for acceptance
by the Bank

03 months from the date of opening of
the PART- | of the Tender.

Last date of submission of e-Tender

July 19, 2024
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3rEdsor DISCLAIMER
AR Nord d, FueT fasmer, Aeet o sTe Tt il R & Heer 7 Ueh Sa3{fA-ueh SiTeTehry
ot o ToIU 38 GEATAST T IR fRaT & | I3 AR R d o 38 fafdse JTeRT & dar
e A FATAT AU st §, TU, $H 1ot # Jafdse a1 g8 aR & &1 71 fondl STarer iy
I HYUTAT AT HEhAT & Hae 37 o dl AR Rard de 3R 7 €1 38 ahig wiferenor ar weiet ar
HET HRSRY, HAART, Toic I TAAVETAT I GRET & & I4aT Hfdcasra ar faafad &0 8
FIS STULLT I &

Reserve Bank of India, Estate Department, Chennai has prepared this document to give
background information on the work to the interested parties. While Reserve Bank of India has
taken due care in the preparation of the information contained herein and believe it to be in
order, neither Reserve Bank of India nor any of its authorities or any of their respective officers,
employees give any warranty or make any representations, express or implied as to the
completeness or accuracy of the information contained in this document or any information
which may be provided in association with it.

S AT T TR TRYT SATABRT &7 61 1 FTgen qMieat & v ol & foh 3 T oars
T of IR Scararart & forw 3fad ¢ & & fofld &9 3 a5 e ¢ & seaia tar fmar § 3l
3 Shad ARAT RTd o arr A fder seqd seat 8 &1 978 STy W iR 71et &1 Sevenrlt 39
YR R & 715 ¢ 6 I8 IR Rad d& a1 s ot wiiesor a7 weid a1 37 defid
TR, AR, Toleh AT RIANETAT3T o frT Sregshry =7g1 &

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries and respondents will be required to confirm in writing that they have done so,
and they do not rely only on the information provided by RBI in submitting the Tender. The
information is provided on the basis that it is non — binding on Reserve Bank of India or any of
its authorities or agencies or any of their respective officers, employees, agents or advisors.

HRAT RS S TR o T H 3797 567 TT IR oh IR Tl dGelel, 38 G&dTdT H G218
IS FHI-ARON & GREfAT el AT oI19] b IT FTshalT F Teelld diet 1 TSR T T@dr
£ 5T T & 3 AATFT I arell fhelt off ardt W 3maY faaR F e 7 I0eR s v &
arH Fiard g

Reserve Bank of India reserves the right not to proceed with the work or to change the
configuration of the work, to alter the timetable reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter
further with any party expressing interest.

o 3fRegerd ¥ aret eafea a1 HEA13 &1 el off gepr & omere it afaqfcd srer w77
StTeatT| sifasr 3 SRy fder 7 1S off welveet / feus, AfE 1S 81, Fae R3S dearse AR
TATHCET deT$e TR TR fohdm SITeen 3R SATIR 9 # YerlfR1d o181 foham STear|

No reimbursement of cost of any type will be paid to persons or entities expressing interest.
Any amendments / corrigendum to the tender, if any, issued in future will only be notified on
the RBI Website and MSTC Website and will not be published in the newspaper.
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AFCAY HEaT
fafaer smesor W
I |-fAfeeryd. RBI/Chennai Regional office/Estate/5/24-
25/ET/182[SITC of 4 caset and 10 Splt AC]
ii. |y &1 =19 AR 3afeafa i & HET FRATET Hao, Toeis H 4 HHC TR & TH

FHEreR 3R 10 Fecere TR & TR R i 3L,
FUTIEAT, GET0T R AT

fAfder  mHFAUT FA aTel

AN e, IRAT Rea d&, guer [T, »ic

TR T =1 d Il T, 16 , TSTTSH Ao, Uefet — 600001, GIHATY 7 :.044
—2539 9250 /9922
S-HoT 3TS3T ;estatechennai@rbi.org.in
Iv. | ffaer i srgarferd amera 321.69 oT@ (S.TH.Y. Afed)
V. |1 ST TfN( STAST) 3gd T FT 2% FHdel A SlelGldl GaRT STAHT fohaT
SITAdTT|
Vi. @R O e Y 3af IS % 109 TG & 30 feaT
Vil. () TATaeT gEaTdST T TSt |deh o rgAred $-fafaer Wieer ganr
3R s-fafder ugfa & aregq &
. <o https://www.mstcecommerce.com/eprocn
S3AcIS / STHT fhT I & |
(@ 3afr  SEe SR |09 Fes, 2024
TATHERT 3-fAfagr dicar &
fAfaer eEarast 39erstT giav|
Viii.

s-fAfder iR TS Yorsh &
ST Feel JHE 31e1eer

s-fafder W smEgeet & fore, suar HAfder geadst @
IAAY-T: $-TIG et HgcaquT 3geer ad|



mailto:estatechennai@rbi.org.in
mailto:estatechennai@rbi.org.in
https://www.mstcecommerce.com/eprocn

RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

S-fAfaer oIeTeeT Qoeh T AT, TAT oI1e] THTHHT
JeaTse # fohar ST

THRAI-aTOSTE ael (379T-1)
AR AeT der &l (- 11)
3ifeTeligel JEd X & fav 3-
fAfaer & w i ahie

16 STATS 2024 F 11:00 &2

ST ST R 1 A T

d% garr fAfder wigfa o7 g e A _RT & 7
=t & s

Xi.

STell( 3TeATSeT) TETT it &l
ifas ot @ @F T - deeirel-
gifofsgs  atel( #mer-1) 3R
HegaTc el (19T- 1)

19 SATE 2024 F 11:00 B2

Xii.

eheilehl -sTell (HTIT-|) Grelel 1
a

19 SATE 2024 F 11:30 B2

Xiii.

HIIT-| | Tt T TR (HedeTd
areln)

ar SIelEran3tl & $-Ad garT Fiad fRar Sreem|

Xiv.

foAfaer T derar

fATIET & HIET-| & Wiel STt T AW & 03 A |

XV.

TSt YeTeh

THTHEH Giée H G T @R oef-&el oeh i
3T THTEAT fafAes & gar & vATEdRdr dde
AT /TASUHET /3TREISNTH & ATTH &

XVi.

Afder AR WA
Uy & A HT U

(i) #T A RNRFAA( TSHTH, HUer [FemT)
044—-2539 9922 sramesh@rbi.org.in

(i) HAAT TG PIETRIEN( TSTUH-CH), TUT TaSTET
044-2539 9261 revatikottakota@rbi.org.in

(i) & AT S AT (vuA-gafFesd)
044-2561 9847 nithinjsebastian@rbi.org.in

(iii)) #FCT ToT TS THRT( TETIh JaeIeh, TIaT
T43119T) 044—2539 9066 saisameeran@rbi.org.in
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Schedule of e-Tender

e-Tender No.

RBI/Chennai Regional office/Estate/5/24-
25/ET/182[SITC of 4 caset and 10 Splt AC]

Name and location of the work.

Supply, Installation, Testing and Commissioning of 4
Nos. Cassette type Air Conditioners and 10 Nos. Split
type Air Conditioners at Bank’s Main Office Building,
Chennai.

Name & address of tender
inviting authority.

The Regional Director, Reserve Bank of India, Estate
Department, Fort Glacis, 16, Rajaji Salai, Chennai-
600001. Tel No.: 044 - 2539 9250/9922

E Mail id: estatechennai@rbi.org.in

¥21.69 lakh (Inclusive of GST & Exclusive of buy-

iv. | Estimated cost put to tender. back)
v Earnest Money Deposit 2% of the quoted amount to be submitted only by
" | (EMD). the successful bidder.
vi. | Period of completion. 30 days from 10" day of work order
(a) Tender documents
available on and to be Through Bank’s approved e-Tender portal
downloaded / submitted https://www.mstcecommerce.com/eprocn
vii through e-Tender mode.
(b) Period during which Tender
documents will be available in | July 09, 2024
the MSTC e-tender portal.
For instructions on e-Tender, please refer to the
importantinstructions on e~ | prTER O et document.
viii. | Tender and amount of u u :
fransaction fee to be paid. e-Tender transaction fee shall be paid in the MSTC
Website as applicable.
Date of Starting of e-Tender
. for submission of bid (online) - .
X | Techno-commercial (Part 1) bid 11:00 Hrs. on July 16, 2024.
and Price-bid (Part I1).
Last Date of submission of Within 7 days from the date of issue of Letter of
x. | EMD Acceptance of the tender by the Bank.
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Last date and time of
submission of bid (online) -

Xi. | Techno-commercial (Part 1) bid 11:00 Hrs. on July 19, 2024.
and Price-bid (Part Il).
.. | Date & time for opening of .
Xii | Techno-commercial bid (Part 1) 11:30 Hrs. on July 19, 2024.
iii Date & time for opening of Will be communicated subsequently to the eligible
Price-bid (Part II) bid. bidders through e-mail.

03 months from the date of opening of the PART- | of

xiv | Validity of the tender the Tender.

Payment of Transaction fee as mentioned in the MSTC
xv | Transaction fee portal through MSTC payment gateway/NEFT/RTGS in
favour of MSTC LIMITED.

(i) Shri. Ramesh Sivaraman
(AGM, Estate Department)
044 - 2539 9922 sramesh@rbi.org.in

(i) Smt. Revati Kottakota
(AGM-Tech), Estate Department)
Contact details of tender 044- 2539 9261 revatikottakota@rbi.org.in

inviting authority personnel.

Xvi

(iii) Shri. Nithin J Sebastian (AM-Electrical)
044-2561 9847 nithinjsebastian@rbi.org.in

(iv) Smt. N. Sai Sameera
(AM, Estate Department)
044 - 2539 9066 saisameeran@rbi.org.in
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HgeTad U : §-WgiT F fov Ageayut sregge

Annexure A: Important Instructions for E — Procurement

Bidders are requested to read and understand the terms & conditions of this tender before
submitting their online tender.

Process of e-tender:

Registration: It is notified that the current version of MSTC V2 Portal has been upgraded to MSTC
V3 Portal with effective from September 1, 2023. Consequently, the V2 portal will no longer be
available and the upcoming tenders will be floated only through MSTC's V3 portal. To take part in
e-tenders that are published by the Bank, vendors should register themselves on the MSTC V3
portal, www.mstcecommerce.com/eprocn. Vendors are advised to keep checking the latest
guidelines from the website to keep themselves updated. Vendors may also contact the Helpdesk
to seek clarification on any point.

The process involves vendor's common registration with MSTC e-procurement portal. Only after
registration, the vendor(s) can submit his / her / their bids electronically. Electronic Bidding for
submission of the e-tender will be done over the internet. Vendor must have valid Class-Ill Digital
Signature both Signing & Encryption type Certificate to participate in tenders. Vendors must make
their own arrangement for bidding from a PC connected with internet. MSTC is not responsible for
making such arrangement. (Bids will not be recorded without Digital Signature).

Special Note: The tender must be submitted on-line through www.mstcecommerce.com/eprocn.
Vendors will receive a system generated registration acknowledgement mail confirming their
registration on their registered mail id which has been provided during filling the registration form.
In case of any clarification, vendors may contact RBI / MSTC before the scheduled time of the e-
tender.

Contact Persons (MSTC Ltd — During Office Hours only):

1. Shri. Shanmugam - 9176397264
Email id: nshanmugam@mstcindia.co.in

2. Shri. J Damodaran— 9841002253
Email id: jdamodaran@mstcindia.co.in

3. MSTC Help Line: 9499054101/2/3/4.
Email id : helpdesk@mestcindia.co.in

Contact Persons (RBI - During Office Hours only):

I.  Shri. Ramesh S (Asst General Manager)
044- 2539 9922 (sramesh@rbi.org.in)

II.  Smt. Revati Kottakota (Asst General Manager — Electrical)
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044- 2539 9261 (revatikottakota@rbi.org.in)

[ll.  Shri. Nithin J Sebastian (AM-Electrical)
044-2561 9847 (nithinjsebastian@rbi.org.in)

IV.  Smt. N. Sai Sameera (Assistant Manager)
044-2539 9066 (saisameeran@rbi.org.in)

All entries in the tender should be entered online in Technical and Commercial Formats without
any ambiguity.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee in the portal by selecting the particular tender in the
vendor login. The vendor shall have the facility of making the payment either through NEFT or
online payment. On selecting NEFT, the vendor shall generate a challan by filling up a form. The
vendor shall remit the transaction fee amount as per the details printed on the challan without
making change in the same. On selecting online payment, the vendor shall have the provision of
making payment using its Credit / Debit Card / Net Banking. Once the payment gets credited to
MSTC'’s designated bank account, the transaction fee shall be auto authorized and the vendor shall
be receiving a system generated mail. Transaction fee is hon-refundable. A vendor will not have
the access to online e-tender without making the payment towards transaction fee.

Note

Bidders are advised to remit the transaction fee well in advance before the closing time of the
event so as to give themselves sufficient time to submit the bid.

Information about tenders / corrigendum uploaded shall be sent by email only during the process
till finalization of tender. Hence the vendors are required to ensure that their e-mail ID provided is
valid and updated at the time of registration of vendor with MSTC. Vendors are also requested to
ensure validity of their DSC (Digital Signature Certificate).

E-tender cannot be accessed after the due date and time mentioned in NIT.

Bidding in e-tender:

a) No Earnest Money Deposit is required to be submitted by the intending bidders at the
time of bidding. However, EMD for a sum of 2% of the quoted amount, shall be remitted to
the Bank Account of Reserve Bank of India by the successful bidder on confirmation by the
Bank that his / her / their tender is accepted by the Bank. The EMD shall be forfeited in case
the contractor fails to commence the work awarded to her/him within the prescribed time limit.
The EMD paid by the successful tenderer shall be held by the Reserve Bank of India as
security for execution and fulfillment of the contract. No interest shall be paid on this deposit.
The EMD shall be released to the contractor on virtual completion of the work. The account
details for NEFT transactions are as follows.

Beneficiary Name: RBI CHENNAI
IFSC: RBISOCNPAO1
Account No: 186003001

The successful bidder shall send the proof of remittance with transaction number (scanned
copy) to estatechennai@rbi.org.in.
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Successful bidder may also remit the EMD in the form of a Demand Draft or NEFT or a Bank
Guarantee, issued by a scheduled bank drawn in favour of the Reserve Bank of India, in the
format prescribed by the Bank (Annexure Ill) before the due date and time prescribed above.

b) The process involves Electronic Bidding for submission of ‘Techno-Commercial Bid’ and
‘Price Bid'.

¢) The vendor(s) who have submitted transaction fee can only submit their Bids through
internet in MSTC website https://www.mstcecommerce.com/eprocn

d) Vendors have to submit both the ‘Techno-Commercial Bid’ & ‘Price Bid’ in the portal to
register the bids.

e) In all cases, vendors are advised to use their own ID and Password along with Digital
Signature at the time of submission of their bids.

f) During the entire e-tender process, the vendors will remain completely anonymous to one
another and also to everybody else.

g) The e-tender floor shall remain open from the pre-announced date & time and for as much
duration as mentioned above.

h) All electronic bids submitted during the e-tender process shall be legally binding on the
vendor. Any bid will be considered as the valid bid offered by that vendor and acceptance
of the same by the ‘Buyer’ will form a binding contract between ‘Buyer’ and the ‘Vendor’ for
execution of the work.

i) It is mandatory that all the bids are submitted with Digital Signature Certificate otherwise
the same will not be accepted by the system.

j) ‘Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender in
full or part, without assigning any reason thereof.

No deviation of the terms and conditions of the tender document is acceptable after opening
of Part | of the tender. Submission of bid in the e-tender floor by any vendor confirms his
acceptance of terms & conditions for the tender. Any order resulting from this tender shall be
governed by the terms and conditions mentioned therein. The tender inviting authority has the right
to cancel this e-tender or extend the due date of receipt of bid(s) without assigning any reasons
thereof.

Vendors are requested to read the vendor guide and see the video in the page
https://www.mstcecommerce.com/eprocn to familiarize them with the system before bidding.

Vendors are requested to quote rates without G.S.T on ‘Works Contract’ and the same will
be added automatically by the system. Thus, the final total amount shown in the system
including G.S.T will be the final bid amount. No change in quoted rates will be accepted
after opening of the tender.
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Afaer 1/ Form of Tender

TYUTT Place
f&sT® Date
&= faeeren/ The Regional Director
AR Re1d %/ Reserve Bank of India
HYer AT, WiC 7f8H-16,/ Estate Department, Fort Glacis-16,
TSTTST ATeo!, AIEE ST TEAT 40/ Rajaji Salai, P.B.No 40
Isst 600 001/ Chennai-600 001

#Agled/ Dear Sir,

$EH 3HF UAId A9 A [Afafése Fraft § gafta [_fadest, gge, Bemsar ik A=t &
3T T ST Y 3R 3T A9 & fAfAfEse wri-Tye cwert Td Siraent T ffder s gsiad
FAATC dcaatT AT STTRRT ITed &, 7 / §H TdeaRT 3ad A9 # fafafese T3 & i,
TolasT T TS AT T 3T & STeeiAdT e W Afder # QT a1 avR & Jiaf-g#t, dfderert
& fore faQiy areqeell, HidereRt @t Gt Jregeer o faa erdf, erdt A3 i seggeh va ffaer
& erclt 7 fofla & # i are Rfdest, fBarsat, gea 3 srer ofte 3R A3t & e 3k
S oy 3TersYy AT It AT & T T 3o Tl A 7 A et F ITAR el A
3 oI &, 3oFd AT # fafAfése & o fsarie e et s gdia W@ar g/ 3@d ¢ |

Having examined the specifications, drawings, designs and schedule of quantities relating to
the works specified in memorandum hereinafter set out and having visited and examined the
site of the works specified in the said memorandum having acquired the requisite information
relating thereto as affecting the tender, we hereby offer to supply and execute the works
specified in the said memorandum, within the time specified in the time memorandum, at the
rates mentioned in the attached schedule of quantities and in all respects with the
specifications, designs, drawings and instructions in writing referred to in conditions of tender,
the Articles of ‘Agreement, Special Conditions, Schedule of Quantities and conditions of
Contract and with such materials as are provided for by us, and in all other respects in
accordance with such conditions so far as they may be applicable.

M9« /MEMORANDUM
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RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

1 T faavoT /Description of

work

S & ACT FRATCE Hael, doeis H 4 HhC
YhR & T IR AR 10 FEcele yR &
T HERMER I Y, TG, GH8T0T 3R
wHfAT|

Supply, Installation, Testing and
Commissioning of 4 Nos. Cassette type Air
Conditioners and 10 Nos. Split type Air

Conditioners at Bank’s Main Office Building,
Chennai.

AT SITTcA(%)Estimated
cost

¥ 21.69 Lakhs (Inclusive of GST & Exclusive of
buy-back)

(c)

ST+ / Earnest money deposit

2% T A o fAIT STAST T deoh gaRT ive ket
W HEe Aeleldl aRT ARAT RaTd d & o
QT # 9i¥d foar sireen

2% of the quoted amount, shall be remitted to
the Bank Account of Reserve Bank of India by
the successful bidder

R R e T 3THT FHY/
Time allowed for completion

F AU & 10 J feaT & 30 et
30 Days from 10t day of work order.

gRfauTRd =11 Liquidated

damages

gfa gearg Asarfed Y & a9 &1 0.25%
3geey TRY & TR 10% o 3EfeT |

0.25% of the cost of work executed per week
subject to a maximum of 10% of the contract
amount.

9ol & gerar &1 31af®)/ Period for

settlement of Bill

3ifa# fodr- 45 et
Final Bill- 45 days subject to submission of all
the necessary documents

. A 38 Y agAd ¢ T fafaer @ree & feare @ g7 fafaer 90 gt a& d & forv

AR ¥ & farw dur el 3R derdr 1 g 31afe d8F 3R gAR §ig faf@a smad ggafa

& 91 9e1S ST Gahd Bl

We also agree that our tender will remain valid for acceptance by the Bank for 90 days
from the date of opening of Part | of the tender and this period of validity can be
extended for such period as may be mutually agreed between the Bank and us in
writing. We also agree to keep the earnest money valid during the entire period of

validity of tender.

fAfaer Tfer giet ux H/gH TgT Hetest WiAaT 1 3o Al & A=A T wraen=A & @1
Y 3R 3HHT dTele A & fAT a1 3809 e et W afder & fAfed 7 wdiefa afga
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RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

3o 21t 3 afoTa aarer ST TfRY ST fohdr Sifet 3R 319 SccRTTaeRRET  Fa1eRIat
T AITAAT Y 37eT FYe o fIT TEA /e |

Should this Tender be accepted, I/we hereby agree to abide by and fulfil all the terms
and Conditions of the Tender and in default thereof, to forfeit and pay to you or your
successors, or assignees or nominees such sums of money as are stipulated in the
conditions contained in the tender together with the written acceptance of the Contract.

. H /g7 I8 19 gHsTa § O 39k 9 fer s o adre @t a1 fRer Afaer s &R
e AT IEARR e 1 RN e g1 Jfe g Fad e v R d@fder #
e et 7 3rawe W € dl 64 39 910 ¥ HeAd & T ARG Rold S garT 36
TRY &Y STed e ferdm e |

I/'We understand that you reserve the right to accept or reject any or all the tender either
in full or in part without assigning any reason therefor. Should we fail to execute the
Contract when called upon to do so, we do hereby agree that this sum shall be forfeited
by us to the Reserve Bank of India.

av 2024 F............... A Foen f&eT I g&aTeiRd /Dated this___day of_2024

T & fow 31 3571 31X @ /For and on behalf of M/s

(TreT T §EATER (/(Signature with seal)

oTH /Name
YaTH /Designation:

T /Place

YT /Date

)3UeFT GEATETT T Ta 3T 1T hT FHTTOIT Tiet Herdel hl STl =TfgW/Certified true copy

of the Power of Attorney of the above signatory should be enclosed).

grefl /Witnesses

(1) =T, 9ar 3R AT gfgd g&aer/

Signature with name, address and date

(2) AT, 9T IR feaTre afga geae® /

Signature with Name, address and date
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RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

FIN T o1 / Articles of Agreement

Ig IR Teh AR AR R I, Bic 784, IS ATed!, Tt 001 600 THHHT FET HrATerT
HS 400001 # §) Tord g8 a1e” e &gl ram & (3R g8l 3R & Avd
---) fo & 39 91 AfdeR gl AT g (F S & forar arar

ARTICLES OF AGREEMENT made on between the Reserve
Bank of India, Fort Glacis, Rajaji Salai, Chennai - 600 001, having its Central Office at Mumbai
400001 (hereinafter called “the Employer’) of the one part and
(hereinafter called “the Contractor”) of the other part.

Safeh falear &% & qET FETET daq, 418 7 4 T R F @ FEHER AR 10
fecae voR & waR FERER #1 arqfd, Turen, gfieror s sl FE e 3 sTow
& aur w3t Y g2 arel _FEET 3R & & SR & el & 3ia9d T S arel FrRit &
et T FIHTAT @RI SR BT STTetT |

WHEREAS the Employer is desirous of taking up the work of ‘Supply, Installation, Testing
and Commissioning of 4 Nos. Cassette type Air Conditioners and 10 Nos. Split
type Air Conditioners at Bank’s Main Office Building, Chennai. and specifications
describing the works to be done to be prepared by Department and describing the work to be
done under the direction of Bank’s Engineer.

3N STafh HiAd fAfFEeE 3R AT BT 3 W 58S T&THRT GaRT el 3efehl 3R &
EHAER fhT 7 &

AND WHEREAS the said Specifications and the Schedule of Quantities have been signed by
or on behalf of the parties hereto.

3R SefF gfaeer erat & 3refie 3 gt aa erat 3R A et & aRa erat stk e fir
AT T 3T AR Hider S 2rdl) ol 38 aTe i & & " TUTHTAT Ot "&hel -1 § (F
3TAR 39 fafAderat 3 AT g & g a7 e i reiRd Fafrd a3 a3 a1orer &1 a1
Tl TRY 9T A1 U 317 2T TR W) 38 F1e; 38" TUTHTAT HideT AR "heT ST (R A

& forT @gaa B

AND WHEREAS the Contractor has agreed to execute upon and subject to the Conditions set
forth herein and to the Conditions set forth in the Special Conditions and in the Schedule of
Quantities and Conditions of Contract (all of which are collectively hereinafter referred to as
“the said Conditions”) the works shown upon the said Specification and included in the
Schedule of Quantities at the Respective rate therein set forth amounting to the sum as therein
arrived at or such other sum as shall become payable there under (hereinafter referred to as
“the said Contract Amount”).

NOW IT IS HEREBY AGREED AS FOLLOWS:
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RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

1. GiETR U eral & STeciad T 3R i alieh & U dfder TR & ardrer
A & HoTo, TUTRIA A o el fATAEAT o TaR I grger 3R AT fafwderst
3R hTe Y ATAT Y TG H SATAT ITT I R HM|

In considerations of the said Contract Amount to be paid at the times and in the manner
set forth in the said Conditions, the Contractors shall upon and subject to the said
Conditions execute and complete the work shown upon the said Drawings and described
in the said Specifications and the Schedule of Quantities.

2. faaerar, dfaerer I wfAd dfder fA 3ryar FAT- AT 9 T glaAarell AT Tfr
qUrRTAT erdt 7 fafaféye adies & 3rer e

The Employer shall pay the Contractor the said Contract Amount or such other sum as shall
become payable, at the times and in the manner specified in the said Conditions.

3 AR RTd S 1 & qdaator, f¥ell & gATore, spreret 3R fafdest erdf & swraeaza,
Tfaer & erdt & 9o 3R JcgaT qIAeToT T cTaTT HaM|

The Reserve Bank of India will administer and directly arrange for supervision of works,
certification of bills, making payments and implementation of various terms, conditions and
stipulations of the contract.

4. quTR A et 3R @rer 7 & a8 aRfAse s aryr udY el 3R 37 R &1 e A
STVeTT 3R TEfT uaT 57 TR I TUTHAT erdt o 31 I3 31T 39T IR T A qUrRiAd
QTAl & 3T9A-319T hied I GTefeT HaT|

The said conditions and Appendix thereto shall be read and construed as forming part of this
agreement, and the parties hereto shall respectively abide by, submit themselves to the said
Conditions and perform the agreements on their part respectively in the said Conditions
contained.

5. Igi 3Teaf@a A=, FR 3R SEardsT 50 ety F1 3TUR g 3 Sahar frelt off
TR FATaT & T4 3erct 2Tl &7 reqarelet Hlet & T Heaa B

The plans, agreement and documents mentioned herein shall form the basis of this Contract
and the Contractor agrees to comply with the said conditions without any modification,
suggestions in whatsoever manner.

6. I8 Gfder o o Us vehHed Efaer 8 3R o & v A aR 3o H1A ¢ afeh I8 weh el
TTaeT & foraes Jdeta 3oa S O et ¢ 31 38e forw &3 &1 e 7 fea & 3k wenfaa
AT T 37 A &Y 1S & I arEdAtad T F AT TS AT 3r4aT 3o et & 21 feiRa
R0 o 3HTAR ST fhaT ST & |

This contract is neither a fixed Lump Sum Contract nor a Piece Work Contract, but it is a
Contract for the complete work to be paid for according to actual quantities at the rates

contained in the Schedule of Rates and Probable Quantities or as provided in the said
Conditions.
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RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

7.  dfdersr 3ud adt & freiia i a1 fafer & fafae st 31k sregeeh #rf & gefta gaed
ST T QU e & fow gofl ST Graune gerr e 3R 0@T w1 g7 g1 & §1e SR, B,
wrféﬁgéﬁsﬁrwaﬁraﬂﬁﬁmwm

The Contractor shall afford every reasonable facility for the carrying out of all works in the
manner laid down in the said conditions and shall make good any damages done to walls,
floors etc. after the completion of such works.

8.  foralerdm & urd Ig 3ifUHR GRIEd & o ag dfder & dre] W= & GRie el o T, 59
Hider uX gfcieher FeTd STet forAT S Y fohaly Fie) Y Si'g T 371UaT §eT X 38 Y@ 3R Fr
& ehR A qREcT & & 3rUaT 38 ATl qut dar of | T, Sher fafder ufar @ s fore
TV AT o T TR 811 879TcTTeT oh Geha X w161 B1aT, STe cieh Sieh oh SollfedY SaRT faRIY &9 & faifed
3fef et YTed +Tel foham SITeT 8

The Employer reserves to itself the right of altering the items to be executed by adding to or
omitting any items without prejudice to this contract. However, the Contractor shall not be

entitled to any payment for the works done exceeding the Tender Quantities unless specifically
approved in writing by the Bank’s Engineer.

9. TAY 3H Hidal & Agcaqul &R § 3N HAGPR Tdeanr #gAd § & 98 §AR
FSUH)h (. WY RIAY Fleh Il & F YE WM R QA R & (A0 3787 qa757 wd
3MeRr Sy &t T 10 § ot @ 3012 &1 R qor 3rafer 7 o qur 481 fovw et oy feafay
A & & arEdide Hed & @0.25 % & A Uil Teclg TRTATI &7fct & & H ofaTr Sear 3R
gHeh! Afeehad AT HideT Hod T 10% g1l JUmf, I8 TIfédl garT IRETRe &9 & faw 71w
AT & 3R AT &9 & (37T R el & ATETH @ AT 9=/ §-Al JTETA-Teld hish) T615
TS AT & e &

Time shall be considered as one of the important factors of this Contract and the Contractor
hereby agrees to commence the work immediately in consultation with our Asst. Manager /
Manager (Tech). The time allowed for completion of the work is 30 days which shall be
reckoned from the tenth day of issue of work order subject nevertheless to the extension of
time in writing by such form (ie. by way of a deed of agreement or by exchange of
letters/emails) as may be mutually decided by the parties, failing which liquidated damages
@0.25% per week of the actual value of the work would be levied subject to the ceiling of 10%
of the contract value.

10. 38 S & Il oerdT GarT HafY 37eTciTel shefel deet H fohU ST |

All payments by the Employer under this Contract will be made only at Chennai.

11, H R & dgd AT 388 33 fondll oY hRUT F 3cdeT faare doat & 3ce= faare Ta@sm
ST 3R 39 fAYerT 1 &Ff¥eR Jeat 7 &1 T = areral &1 fFaiRa aarfer gem|
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RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

All disputes arising out of or in any way connected with this agreement shall be deemed to
have arisen at Chennai and only Courts in Chennai shall have jurisdiction to determine the
same.

12. 38 Gfder & 37eRT-37eleT 19N &l HidershR o 9¢ foram § 3R gl v & g#sy fom &
fafafee ammait & 3iftren &y A3 & forv Afderer fohdr ot $farcrer o forw ars w1t glam sreret foh
e T deh Sollieia o fafRIse folf@e 3efeeit & 3eTaR fohar I gl

That the several parts of this Contract have been read by the Contractor and fully understood
by the Contractor. The Contractor shall not be entitled for the payment for the quantities beyond
the tendered quantities unless ordered for by specific written instructions from the Bank’s
Engineer.

13.  EfdeIR 38 R & HaH H 391 HidalcA glidical sl I sl & aNIel HldGehr i
e arelt 1S oft ST, TTHal T e & FiAardY eran/fAecH/3uER 3nfe & dae 7 Ao
ATl SATTPRT T TcI&T IAT 3T T H Ghe 10T fohET 31T T§THR I oAal hdll d2T AT 3T
TN TATT W | AT Flefel T IeT0Teled it AT HidaT & 37eleT 379 STiical Y G et
& forT 3maeae giat I Feufa & BisHt Afdger 3 dfaar & <Rkt & fash R # 3R et
QI | i 1 99 fafara ArgAfa & foar dfaersr e caraRe a1 dehellehr U3 # a7 33 F1Y
o TAEXOT T o AT TeITRIT T, oF &1 ThTRIeT hl AT S 3R o €T SHRT FehIehioT M|

The Contractor shall not disclose directly or indirectly any information, materials and details of
the Bank's infrastructure/systems/equipment etc., which may come to the possession or
knowledge of the Contractor during the course of discharging its contractual obligations in
connection with this agreement, to any third party and shall at all times hold the same in
strictest confidence. The Contractor shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or to comply
with applicable laws. The Contractor shall not publish, permit to be published, or disclose any
particulars of the works in any trade or technical paper or elsewhere without the previous
written consent of the Employer.

14, ﬁ"@'gﬁq?ﬁﬂ'dldqﬂla%H*&*(W%W%ﬁ@éﬁ%*ﬁ?#ﬁwaﬁ
oY &Il I | ST il T UTeTeT oF AT HCTehR SaRT HdeT $79T ATAT SITaT 3R ferziierar
?Hﬁaﬂmql Ll TAT chla-lc\rlﬂl IUTT hied T ghgR gl |

The Contractor shall indemnify the Employer for any loss suffered by the Employer as a result
of disclosure of any confidential information. Failure to observe the above shall be treated as
breach of contract on the part of the Contractor and the Employer shall be entitled to claim
damages and pursue legal remedies.

15.  SH IR & TEfeT NI STABRT T ThErhoT o fohU STiet & alidcd i Gl T el
% forw AfaerR 3m9et FaaRar & gaer & gaft 3 FRas FEm|
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RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

The Contractor shall take all appropriate actions with respect to its employees to ensure that
the obligations of non-disclosure of confidential information under this Agreement are fully
satisfied.

16. U0l F del 3R MNYAIAT & T H TTAGIPR T SITATd 3 FIR & AT gt AT
e i HROT § AT fhT SATet deh F=1T 89|

The Contractor's obligations with respect to non-disclosure and confidentiality will survive the
expiry or termination of this agreement for whatever reason.

17.  dfdeeR |fder 4#) AfaadsT 3R 3eaere @rfafaas 1970 31X g 3iasfa s aw
Gt AT &7 ATl I R 58 AT FHT AT bl G a1 | Hidershr Fohdr veh
f&eT R I 9T ST aTel HRAFHAH HAGI T TEAT & IR 7§ HY TATC| $H FE&AT H 8ot
arell giE &t ToreT fohdll &3 o e ohl ST ST | A R & T e Siled aTed H[E hl HE&T
I a1 38H F el § A FiAeTER 8T A5 3gEd & SHH FTed FeT | HideTHR 379

AR 1A TR 3NN ITT HHY HSTEIN/RIHINRT hY wFATH HIELT T I FiATRad Ham|

The contractor shall abide by and fulfil all requirements laid down under the Contract Labour
(Regulation and Abolition) Act, 1970 and the rules framed there-under. The contractor shall
submit to the Bank the maximum number of Laborers to be engaged on a single day in the job.
Any subsequent increase should be informed to the Bank without delay, if the number of
laborers employed for the job are twenty or more, the contractor shall obtain the license from
the Regional Labour Commissioner. The contractor should ensure payment of minimum wages
to all laborers/workmen staff employed by him.

18.  wfagrR/Taidr HRITYH! W ARt &1 T 3cdfiss) Jpa, vy 3R FaroT (
AT, 2013 & FraUrEt 1 qoT 3HedTeled e & fv U e SFAeR gl do aRe &
HIAR 3T9el AR & T FleT Scdise hr fordT 3t RIFrd & AdAel 7 RIS Giaeer/esEr
gan aifsd R afAfa & FHseT grR & Jrwel| dfdgrear/usid 3ad Read & daer 7
sifafeas & siceia aafad wiars gaed wm

The contractor/ agency shall be solely responsible for full compliance with the provisions of
“the Sexual Harassment of women at workplace (Prevention, Prohibition and Redressal) Act,
2013”. In case of any complaint of sexual harassment against its employee within the premises
of the Bank, the complaint will be filed before the Internal Complaints Committee constituted

by the Contractor/ Agency and the Contractor/Agency shall ensure appropriate action under
the said Act in respect of the complaint.

19.  dEfgeR & frd Afsa Faanl gany d& & fordl Fearlt & faeg & a1g i s &
TRdT 81 TR T GATeT deh GaRT TS &1 RIssrad @fATa gany feorar arwen|

Any complaint of sexual harassment from any aggrieved employee of the contractor against
any employee of the Bank shall be taken cognizance of by the Regional Complaint Committee
constituted by the Bank.
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RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

20.  Ife g # AR &7 IS HearY enfAe giar & af 39 2 were i S arelr forely
o #ifeen wfcrgfcd & foIv AfdeshR ScaReriRcd g1, 3eTeIoT & foIw de & fohdll ey &l &
STt aTelt Aifgeh Ted ITe ATIGTRR & HHART arT Il aT g & Sar &

The contractor shall be responsible for any monetary compensation that may need to be paid
in case the incident involves the employees of the contractor, for instance any monetary relief
to the Bank’s employee, if sexual violence by the employee of the contractor is proved.

21, PRI W Al 3cdise HT QU AR 3T G Hel W 30 halamar i RIErd
FLe T THFAGRT TfderenR T grafT|

The contractor shall be responsible for educating its employees about prevention of sexual
harassment at workplace and related issues.

22.  HiderepR deh IREAT F A W ST T HYeT HAATRAT T G 3T IeTcdeT FaT 3TcTey]

AT |

The contractor shall provide a complete and updated list of its employees who are deployed
within the Bank’s premises.

23.  HidererR foieT & e H AR Rofd deh o &7 7 §iAT srtareen 3R 38 o) I@am
The Contractor shall indemnify and keep indemnified the RESERVE BANK OF INDIA against:
i) it & feTsaTeeT W/ERT et arell Al 91ét & sfsharer/ cafed A1 Fufed i ge

GERID ¥ 3cYesT &rdl

Any claim arising out of third-party loss / damage to life or property caused by / during
execution of the work.

i. HE & fAsaTET & gRTeT HidaThR GaRT 1 I MT IV HHAIR &F HROT §T
ARHTT/&Ifd & 3o arar

Any claim arising out of loss / damage to the workmen engaged by the contractor during
execution of the work.

iii. I N/ FTefet, STA3TS, fAfAgHAT e T 3guTe & fHhv S & HRor
3Tl IS grdT
Any claim due to non-compliance of applicable PF / Labour laws, ESI Regulations etc.

24.  SHeR o sfoafla i wifaf@at & 3rvs T & @ &), 9RAT Rerd § 3R Sher
& TR AT (TRl 7 9RATT RIS e 7 w119 Tgret T@T 17 T@T &) 3 19 5 HTHIE TATIT cIh
ST olaTT| AT &Y, A YE Bl I TGl [hTerdl o I Tl FohT 10 A& & forw diferdr 3R
THIE STAT L
a) 3TeISET hT el TR & [T gifSie, TSR, s¥aer, SR 3R awereriziar diferdr (o
T ST AT (SUIN)) |
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RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

b) SIFHIR HIMEST AT (SsegId)

¢) Tl 9&T SIar (Erdiuel) #Aifet THFTeTaR AT & /1Y Iee &y Sreah:
|. 10,00,000/- T& T et 37afer & forw|
II. 2,00,000/- 9fd G|

The contractor shall take insurance policies mentioned below at their own cost, in the joint

names of Reserve Bank of India and the contractor (the name of Reserve Bank of India being
placed first in the policy), valid till the virtual completion of work. Also, deposit the policy and
receipts for the premium paid with the employer before the commencement of the work.

a) Transit, storage, erection, testing and commissioning policy (Erection All Risk
Insurance (EAR)) for the total amount of contract.
b) Workmen Compensation Policy (WCP)
¢) Third party liability (TPL) policy shall be obtained with the limits as under:
I. 10,00,000/- for total duration of the work.
Il. 2,00,000/- per occurrence.

25. faare/fagaTicl & Hrae H, il 38231 & [T 3136 # 3elatr @s W faur fhar smear|

26.

In case of dispute/discrepancy, the agreement clauses in English will be considered for all
purposes.

IR/ gifdca 3afey (Srwerdl): HS 3 ST AT ST ST BT & THTET FHATIA T TG T 12
HES & QRIS Yehe 81 Tehcll 8/3T 3t & cIgd A1Ese qoT & & el 3N T, Al &
e & ST T T F Icool AT HRITRY 3T oh AR 61 §, deh o Sl o1} o ToIie
fadelt X, 3R 39 e 3fa w7 & #iax, F2nfa frar STeen 3R SshaR garT 319+
ST W 3R fSWiee & Al H e fohaT ST | 38 e o arvi/3feat 3R e, g1 3K
T & B A F AU 3T FfFaAt B FAST 3N ETA X Fhar § A1 FHS
IRUTHAETET gl aTer @ Y Sk fohaT SITUaT 31X SheR g@RT dg=T fham SiTeem 3R 30 @XE
o RN, RN 3T TT AT TN 38 SaRT AT S| §F, IT S & SR F FATT
g7 X faf@d &9 # fraT off I TfY a1 St SheR & FROT g TohedT 8, § b arT sweldl dr o
Fehcll §| B T Tohdly oY SehsT3eT hieT oh 3ATaT SITCTUT 3TATer & RTeT 04 HF HaT FeTeT el
AT | SHER/3MY el S/ TS & TTUTAT & A& S o Fole1aR GaRT ferdT 8 FATOT o
GEATE et AT Tohdll 1Y W Tl TR &hdel & STas]g SccRardl g

Warranty/Defect Liability period (DLP) : Any defect or fault which may appear during 12
months from the date of virtual completion of work/or supply and installation in full as
specified under the contract, arising in the opinion of the Bank’s Engineer from materials
or workmanship not in accordance with the contract, shall upon the directions in writing of
the Bank’s Engineer, and within such reasonable time as shall be specified therein, be
amended and made good by the Contractor at his own cost and in case of default the Bank
may employ and pay other persons to amend and make good such defects/faults and
damages, loss and expenses consequent there upon or incidental thereto shall be made
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27.

RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

good and borne by the contractor and such damages, loss and expenses shall be
recoverable from him by the Bank, or may be deducted by the Bank upon the Bank’s
Engineers’ certificate in writing from any money due or that may become due to the
contractor. Firm should provide 04 free service during DLP period in addition to any
number of breakdown calls. The contractor/supplier shall remain liable under the provisions
of this clause notwithstanding the signing by the Bank’s Engineer any certificate or passing
of any accounts.

ST AT T@I@TE JaT A

T gfere 1 e T @ Hide 1 TG F Ueh a¥ Y &IV aTided 37are) S FATC o oS, Fafy
SehRISAT g19eh Ao IEIWTE IHeJa T (HIUTHET) o e hal i STTal | sieliardr gar & fow
ferstell & AR 31T & FTaeUTTeT o foiw HTaeash eehl TR faaR X gU caTeh d1fish IEREa
37gee o Ui ¥ 9fd gfae & fAT 3gd M| FleeR AIge R F1fad |

AT dTYeh TERWTT o]l (HTTHHEY) oo T HITART TAAET IHTUR W, Halvoieer dar
et & & dTe AR HILEHYSAS-TATT @Ry faftad gEareiRd dar RAE g&dd e
feram SITEaTT | / 3RS 1TRRIT | ST aTieh TERWTE 37egeer &3 1 RoTd deh Hed Feenieht
& YR W | fohaT ST

ST AT 3[RETOT 3TeTeer Ueh a¥ T GV &TiAca 37t & Hhel FATIT & 6 I I (a1
forT 3¢ grem|

ay g1 3afdy @ g1 & a1g Uge a¥ & fv sarves arf¥eh TE@rE &4 9| ...
(&Y Ty T | fge) |

Comprehensive Annual Maintenance Service contract:

After expiry of the defect liability period of one year from the date of last handing
over of the AC unit, all units shall be covered under Comprehensive Annual
Maintenance Contract (CAMC). The bidder shall quote for Comprehensive Annual
Maintenance Contract charges per unit per year considering the charges required
for replacement of defective spares, controller card, circuit, PCB, LCD display,
remote, compressor, fan motor, fan blade electrical wires etc. for the air
conditioners installed at site.

Comprehensive Annual Maintenance Contract (CAMC) charges shall be paid on

quarterly basis, after rendering satisfactory service and on submission of duly
signed service reports by Caretaker / JE-Elect. / RBI Officials. The Comprehensive
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Annual Maintenance Contract rates will be revised based on the Reserve Bank
Price Indices.

Comprehensive annual maintenance Contract shall be valid for a period of 6 years
from successful completion of Defect Liability Period of one year.

Comprehensive Annual Maintenance rates for 15t year after completion of Defect

Liability Period: Rs. ............... (Inclusive of all applicable taxes).
fRafaat Conditions ig: Cassette & 2TR, 1.5TR Split Type

ST TUHHE dia F g3y, ¥ yhR F Afis
UIsY, FIRAE, FIreFeR, FAW A€, FATFeT
aTeq e afed v & waft Rl A FaR

AT 8

Comprehensive AMC covers all parts of AC
including copper pipe, all type of PCB cards
& sensors, LCD displays, drain motors &
pipes, capacitor, contactor, flare nuts,
connecting valves etc.

& Yes

A mnfStar (eTo-3r7 3t et anwe ik o

3t o Rfter afe) woH # A Included in AMC
Gas charging (Top-up & leakage arrest &
refill of full gas etc.)

S, v F 99y 3l YA A o= F e
qfage, A AT FE HeT FIA

Labour, Transportation, material or any other
work for making the AC back to good

TUHHT A eNfA Included in AMC

condition

T gfere T |fdfEaT Servicing of AC unit FATTA® Quarterly

SIh313 el Breakdown Calls 3EAT Unlimited
HaTSsTete AaT 0T g1 & a1g, faaeT |
HRAT RoTd ek o T il GaRT

TUHHT $79TcTT AMC Payment fafrad gearerRa dar Rt fer & @y
HeldeT I SATeAT ATfew

Quarterly after completion of satisfactory
service. Service report duly signed by
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authorized person of RBI should be
attached with Bill

TUAHT UGl Fal T 31afe Period for AMC to
be provided

01 aY & T & 1 6 IV F 3/ af &

fIT For a period of 6 years after 01-year
DLP

TUHHT Y A gig Hike in AMC amount

eIt & 37 # T 31T FA & 3HTAR As

per the formula given at the end of table

sHe/hera/mist A1 fheY 37 AreaH & Risrad
gof I o §T¢ FRIPR—IT W €A & T FHT

Time for attending the complaint after lodging
complaint via email/FAX/Phone or any other
means

24 ©¢ 24 hours

FHI TR RISTIA H 7T AET olet oh ToIT STt
(ESTeraR T ROEIE & YR W 3RS Sar’T
STHTSAT T FRAT ST Fehell &) Penalty for not

attending the complaint on time (Penalty may
waive by RBI based on the engineer’s report)

200/fe=1/7d Ffae ufd a¥ Sy afar &
3R 25% o 37EfieT|

200/day/AC unit subject to a maximum of
25% of the amount per year.

Ife ARFAT o fore form s gaw e fear &
31f8es g, aY TashdT GarT YeTe & SiTet aTell
Jdhfeus THT 3HIS Alternate AC unit to be

provided by the vendor in case, if the time
taken for repair is more than two days

AT ReTd o & e & HUR |
Tashell T Teh dehfeush Tl fol: e 3ucretr
AT GIITT | 3 Tl H hIg HTARF Yo
& =T g1

Vendor has to provide an alternate AC
free of cost based on the request from

RBI. No extra charges will be paid in this
regard.

BH &7 ATH 3T U Fav/SHT gTey arelr
feat RITET Pasting of a sticker indicating

firm’s name and contact number/email

$eTSN 3R 31M3eER ket Jfele W faveprar
ST T1fg T Should be pasted on both
indoor and outdoor unit

AT IS Y Teh Y T ST & T Teh qY Sl YRR A1f¥eh Jar A9h Al & a1e el
O A 6 a¥ 1 TR 3rafts & faw Feistiehd AT SATTETT| Soh T TR A AT
TS &1 TR & aTuTer fAfIET gFdrdst 3 T 1T Brafer & 3MUR o) T Srwe|

Service contract shall be renewed for a further additional period of at least 5 years after
the initial annual service contact period of one year after one-year DLP. While renewing
the contract the new contract amount will be arrived at based on following formula given

in the tender document.

Ac = Ap [(15+60x(EPI/EPIp) +25x(CPIc/CPIp)] x 1/100
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EICCEEATIYEELRURT

The contract amount for the current year.

Ap

Rrer ¥ & forT 3regeer TR

The contract amount for the previous year.

EPIlc

forstelt & Scutel & T Uleh Ho Faehich T a¥ & T 3egaer i gre fafy
6 ALl 9goT |

Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the current year.

EPIp

faege Scurel & forT Uleh Hoa Fadhich TWSel a¥ & HeJar I YB3 T ™
6 ALl Ugel |

Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the previous year.

CPlc

e ATAHT o foIv TSI Hed Feehieh (3ol HRATT ) =Tef a¥
o ToIT 37Ieer & glel bl TG & 6 HElA gl |

Consumer Price Index for Industrial Workers (All India Average) 6 months
prior to the commencement date of contract for the current year.

CPlp

e Taren sfAe! & frT 3usierar Hod garenieh (31T8e HRA 3ad) Moo a
o 3eJar < IR fAfY & 6 FElT Tgel|

Consumer Price Index for Industrial Workers (All India Average) 6 months
prior to the commencement date of contract for the previous year.

e 10 feAT i 3rafer & #fIAT Jomell S FURT LT ST &, AT deh Y SeheR & STAH AT S9TT

TR ORIl ShT FERA T 3TRR glaT |

If the system is not rectified within the period of 10 days, the Bank shall have right to
rectify the system at risk and cost of the contractor.

o 5@ dfder & faffiee st Y AfdeThR @R gg 3R T e & a7 o g |
That the several parts of this Contract have been read by the Contractor and fully understood
by the Contractor.

IN WITNESS WHEREOF the Employer and the

Contractor have set their respective hands to these or an individual.
presents and two duplicates hereof the day and year
first hereinabove written.

fargterar 3R dfaeR 38 IR # 18T T9ET 39e1-31061
gTaeR Tt 3R 3Tt oY Ifadt 3d e 3t a¥ & R

ST IS |

Ueh <gierd gl
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IN WITNESS WHEREOF the Employer has set its
hands to these presents through its duly authorized
official and the Contractor has caused its common seal
to be affixed hereunto and the said duplicate/ has
caused these presents and the said two duplicate
hereof to be executed on its behalf, the day and year
first hereinabove written.

AT 3R A@f9eeRR 38 IR & |18 TGEY 39-39
3 gEARRAASNT & ATegH ¥ fFsaried e 3R
HTAETehR o SHT &Il FTcdT TR YT HTHT HeR S
SHehT &1 TTcTaT T 3HRT 3N A Sog 3efcT Teet 3 v ol
forsariee feram aram|

gEdIa @3 Signature Clause

BTecher Rerd 3 1 3R GeTarRa v

SIGNED AND DELIVERED by the Reserve Bank of
India by the hand of

Y / Shri

(ATH TG Y&a1TH (/ (Name and designation)
SoThT IUTEATT H gEATER Y 31T / In the presence

of

(1)

qdr / Address

(2)

gdr / Address

arefY / Witness
SIGNED AND DELIVERED by
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SeTeh! IUTEYTA # §EATE T 3T / In the presence
of

(1)

gdr / Address

(2)

gdr / Address

refY / Witness

THE COMMON SEAL OF

fAigerh 1S T Yook & TR Fohod & 37ER0T H 5H
L hT hlHT HE ofaTTs TS &

Was hereunto affixed pursuant to the resolutions
passed by its Board of Directors at the meeting held
on in the presence of

(1)
(2)

fcere, fSegle rfaf@a i Algeh 7 sas
YHTOTH I&Y 31 GEATAST X gEATER fhU g1

Directors who have signed these presents in token
thereof in the presence of

(1)

(2)
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If the party is partnership firm
or an individual should be
signed by all or on behalf of all
the partners.

afe AfdgeR 38%  FiAT
HEX & 3Tl GEAER T &
dl gEAlER WS HEAT &
Iediergd # Gr v Agr @s &
Ad @ T1igU|

If the Contractor signs under its
common seal, the signature
clause should tally with the
sealing clause in the Articles of
Association.
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faferae a1fsa sreet vg 4 o dfaeraR o Fuelr & ¥
& 7 AGTFcieh T H FEARATHT
CaRT HideTehdll GaRT gEdleTR Ud e & 37T gEATeT HIaT gr ar
SIGNED AND DELIVERED BY the Contractor by :at:g %?ngs\,?,t;r iszi,g?trr?,;,y
the hand of Shri whether a company or
and duly individual.

constituted attorney.
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{9y ert /Special Conditions

E-Tenders are invited from the eligible empaneled contractors of Reserve Bank of India,
Chennai for the work of “Supply, Installation, Testing and Commissioning of 4 Nos.
Cassette type Air Conditioners and 10 Nos. Split type Air Conditioners at Bank’s
Main Office Building, Chennai.”. E-Tenders comprising duly filled in details of both Part-
| and Part Il specifications of the tender should be uploaded in MSTC website under RBI portal
not later than 11:00 Hrs. on July 18, 2024.

2. Eligibility: Empaneled contractors of Reserve Bank of India, Chennai, who are
empaneled for the work of “SITC of Standalone, Ductable, Split and Window AC units”
in 10 Lakh-25 Lakh range.

3. Tenderers who qualify as above will be eligible to tender for the work. A tender submitted
by a firm who is found to be not satisfying the above criteria will be liable for rejection.

4. Technical deviations proposed, if any, shall be sent, as per Annexure | before 11:00 Hrs
on July 12, 2024 by post or email. No further correspondence in this connection will be
entertained after the mentioned timeline.

5. Tenderers should upload the following documents with suitable file names as indicated.
i. The particulars/Catalogues and the names of manufacturers of specified item.
ii. Details of technical parameter of the proposed AC as per Annexure Il

iii. Any other information relevant to the proposed work.

6. Non-submission of the above documents may lead to disqualification of the bidder.

7. Tenders shall be submitted in two parts viz. Part | containing technical and commercial
details of the offer and Part Il containing prices only latest by July 19, 2024 at 11.00 Hrs. Part
| of the tender will be opened on July 19, 2024 at 11.30 Hrs. The date & time for opening of
Price-bid (Part Il) bid will be communicated subsequently to the eligible bidders through e-mail.

8. Tenderers are advised to verify website for corrigendum, if any before submitting the bid.
No clarification will be entertained after 11:00 AM on July 19, 2024.

9. Tenderers are requested to quote only base rate for each item and the system will
automatically calculate with quantity required & applicable GST and shows the final amount by
using the formulae inserted in the MSTC portal. No change in quoted rates will be accepted.
Further the AMC rates quoted shall be automatically multiplied by the NPV factor for 7 years
(4.94145). Buyback value and applicable GST & TCS on buyback shall be deducted from the
capital cost.

10. The Reserve Bank of India reserves the right to accept or reject any or all the tenders, in

full or in part, without assigning any reason therefore. The Bank also reserves the right to accept
the tender of any firm.
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11. Earnest Money Deposit (EMD)

EMD of a sum of 2% of the total contract amount shall be furnished by the successful bidder
within 7 days from the date of award of work. EMD shall be remitted to Bank Account of Reserve
Bank of India which shall be intimated to the successful bidder on award of work.

Details for NEFT:

Beneficiary Name: RBI CHENNAI

Beneficiary Ac No: 186003001

IFSC: RBISOCNPAO1 (5" and 10 character is zero)

12. Validity of Tender: - The tender shall be valid for a period of 90 days from the date of
opening of Part | of the tender.

13. The rates quoted shall be exclusive of GST but inclusive of all other taxes, duties, transport,
packing, forwarding, insurance etc. and shall be for the complete work duly installed and
commissioned at site. However, the cost of work and AMC cost shall be the base rate
quoted by the bidder for each item plus the applicable GST thereon. Buy back amount
and GST & TCS on buy back amount shall be deducted from the contractor. The prices
quoted shall remain same for the entire period of contract and shall not be subjected to any
variations in the foreign exchange or variations of any other taxes, levies, duties etc. No
import license will be furnished by the Bank. The tenderers shall make their own
arrangement for import of any part or components, if any, required for completion of the
work.

14. Period of Completion of work: - The entire work of supply, installation, testing and
commissioning of the system shall be completed within a period of 30 days from the 10t
day of date of issue of work order.

15. Damages for non-completion: If the Contractor fails to complete the works within tender
specified completion period, the Contractor shall pay the Employer at rate of
0.25 % of the contract amount, per week, for the period during which the said works shall
so remain incomplete, subject to a maximum of 10% of the contract amount and the
Employer may deduct such damages from any money due to the Contractor.

16. Warranty/Defect Liability period (DLP) : Any defect or fault which may appear during 12
months from the date of virtual completion of work/or supply and installation in full as specified
under the contract, arising in the opinion of the Bank’s Engineer from materials or workmanship
not in accordance with the contract, shall upon the directions in writing of the Bank’s Engineer,
and within such reasonable time as shall be specified therein, be amended and made good by
the Contractor at his own cost and in case of default the Bank may employ and pay other
persons to amend and make good such defects/faults and damages, loss and expenses
consequent there upon or incidental thereto shall be made good and borne by the contractor
and such damages, loss and expenses shall be recoverable from him by the Bank, or may be
deducted by the Bank upon the Bank’s Engineers’ certificate in writing from any money due or
that may become due to the contractor. Firm should provide 04 free service during DLP period
in addition to any number of breakdown calls. The contractor/supplier shall remain liable under
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the provisions of this clause notwithstanding the signing by the Bank’s Engineer any certificate
or passing of any accounts.

17. Comprehensive Annual Maintenance Service contract:

After expiry of the defect liability period of one year from the date of last handing over of the
AC unit, all units shall be covered under Comprehensive Annual Maintenance Contract
(CAMC). The bidder shall quote for Comprehensive Annual Maintenance Contract charges per
unit per year considering the charges required for replacement of defective spares, controller
card, circuit, PCB, LCD display, remote, compressor, fan motor, fan blade electrical wires etc.
for the air conditioners installed at site.

Comprehensive Annual Maintenance Contract (CAMC) charges shall be paid on quarterly
basis, after rendering satisfactory service and on submission of duly signed service reports by
JE / AM (Elect). The Comprehensive Annual Maintenance Contract rates will be revised based
on the Reserve Bank Price Indices.

Comprehensive annual maintenance Contract shall be valid for a period of 6 years from
successful completion of Defect Liability Period of one year.

03 TR Cassette ACsand 02 TR & 1.5TR

Conditions Split type ACs

Comprehensive AMC covers all parts of AC
including copper pipe, all type of PCB cards
& sensors, LCD displays, drain motors & Yes
pipes, capacitor, contactor, flare nuts,
connecting valves etc

Gas charging (Top-up & leakage arrest &
refill of full gas etc)

Included in AMC

Labour,

Transportation, material or any other work Included in AMC
for making the AC back to good condition

Servicing of AC unit Quarterly
Breakdown Calls Unlimited

Quarterly, after completion of satisfactory
service. Service report duly signed by
authorized person of JE / AM (Elect) should
be attached with Bill

Period for AMC to be provided For a period of 6 years after 01-year DLP
Hike in AMC amount As per the formula given at the end of table
Time for attending the complaint after
lodging complaint via email/FAX/Phone or 24 hours
any other means

Penalty for not attending the complaint on
time (Penalty may waived off by authorized
persons based on the engineer’s report)

AMC Payment

Rs. 200/day/AC unit subject to a maximum
of 25% of the AMC amount per year.
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Alternate AC unit to be provided by the Vendor has to provide an alternate AC free
vendor in case, if the time taken for repair is | of cost based on the request. No extra
more than two days charges will be paid in this regard.

Pasting of a sticker indicating firm’s name Should be pasted on both indoor and

and contact number/email outdoor unit

Service contract shall be renewed for a further additional period of at least 5 years after the
initial annual service contact period of one year after one-year DLP. While renewing the
contract the new contract amount will be arrived at based on following formula

Ac = Ap [(15+60x(EPI/EPIp) +25x(CPIc/CPIp)] x 1/100

Ac

The contract amount for the current year.

Ap

The contract amount for the previous year.

EPIlc

Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the current year.

EPIp

Wholesale Price Index for Electrical Products 6 months prior to the
commencement date of contract for the previous year.

CPlc

Consumer Price Index for Industrial Workers (All India Average) 6 months
prior to the commencement date of contract for the current year.

CPlp

Consumer Price Index for Industrial Workers (All India Average) 6 months
prior to the commencement date of contract for the previous year.

If the system is not rectified within the period of 10 days, the Bank shall have right
to rectify the system at risk and cost of the contractor.

18. Evaluation of Tenders: - Tenders will be evaluated on the basis of Net Owning Cost of the
System comprising of the Capital Cost of the system (A), Buy back value of old ACs (B) and
taking into account the effect of rates quoted for Comprehensive Annual Maintenance service
contract charges (CAMC)(C) for a period of 6 years after the expiry of 01 year defect liability

period.

Net Owning cost shall be the total of Capital Cost of the System (A) minus buy back amount
of old ACs plus the NPV of comprehensive annual maintenance Service contract charges for
the period of 6 years after 01 year defect liability period

NPV Factor will be calculated assuming 5% increase in contract amount every year after first
year of AMC, quarterly payment and a discount rate of 8%.

Net Owning Cost of System = Capital Cost (A) - Buy back amount of Old ACs (B) + (CAMC
Charges (C) x MF)

(MF is the NPV factor for 7 years (01 year warranty + 06 years AMC) = 4.94145)
The bidder who quotes the least Net Owning Cost shall be treated as the L1 bidder.

(All the above components and applicable GST thereon shall be taken into account for
arriving at Net Owning Cost)
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19. Successful bidder shall be awarded the work at the capital cost of work which shall be the
quoted rates by the bidder for the work plus applicable GST thereon. The capital cost
shall be paid to the contractor subject to necessary statutory deductions and other
applicable deductions.

20. The tenderer shall furnish a separate Performance Bank Guarantee(PBG) of 5% of the
contract value as Security for due fulfilment of terms and obligation during the period of
execution of the work from the 10th day of date of work order to the Bank. The Bank
Guarantee must be valid till the date of virtual completion of the work. Bank Guarantee
from any scheduled Bank in the form prescribed by the Bank as per Annexure D (which
will be submitted along with letter of acceptance) towards security deposit for the due
fulfilment of the contract. Any delay in submission of the above mentioned Performance
Bank guarantee will attract penalty at Bank rate, subject to a maximum of 0.5% of the
contract value.

21. The tenderer shall furnish a separate Performance Bank Guarantee(PBG) of 5 %
of the contract value as Security for due fulfilment of terms and obligation of
defects liability period from the date of commissioning and handing over of the
works as specified in the tender to the Bank at the time of submission of final bill.
The Bank Guarantee must be valid for four (04) years from the date of virtual
completion of the project. Bank Guarantee from any scheduled Bank in the form
prescribed by the Bank as per Annexure D (which will be submitted along with letter of
acceptance) towards security deposit for the due fulfilment of the contract. Any delay in
submission of the above mentioned Performance Bank guarantee will attract penalty at
Bank rate, subject to a maximum of 0.5% of the contract value.

After completion of fouryears (01 year DLP & initial 03 years CAMC period), the
tenderer shall furnish a fresh BG valid for a further period of three years for a sum
of 5 percent (5 %) of the contract value for due fulfillment of the obligations towards
Comprehensive Annual maintenance contract. This renewed PBG should be
submitted atleast three months in advance before expiry of above referred PBG.
In case of failure on the part of firm to submit 5% BG before the expiry of the
submitted PBG, the bank has the right to invoke the Performance bank Guaratee
in it's hands without any notice to the firm.

The Bank reserves the right to enforce the Bank Guarantees at clause 20 and 21 in case
of unsatisfactory performance of the contractor during the DLP as well as CAMC period.

22. Terms of Payment: - The following terms of payment will apply to the contract:

The following terms of payment will apply to the contract:

(a) An amount of 95 percent of the value of work done shall be released against supply,
installation, testing, commissioning, handing over of the all the AC units and
submission of PBG mentioned at clause 21 under ‘Special conditions.

(b) Balance 05 percent on completion of warranty period of one year (DLP period).
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2. Insurance:- The Contractor shall at his own expense, arrange to effect and maintain
(until the virtual completion of the contract) with an IRDA approved office the following
insurance policies in the joint name of employer and himself with the employer being first
(Reserve Bank of India) and deposit such policy or policies with the employer during the
currency of this contract.

a. Storage, erection, testing and commissioning policy (Erection All Risk Insurance
(EAR)) for the total amount of contract.

b. Workmen compensation policy for the employees of the contractor at site.

c. Third party liability policy with the limits as under.
l. Rs.10,00,000/- for total duration of the work.
. Rs.2,00,000/- per occurrence

3. Works to be arranged by the contractor

Unless otherwise mentioned in the tender documents, the following works shall be done by the
contractor and therefore, their cost shall be deemed to be included in their tendered cost-
whether specifically indicated in the schedule of work or not:

a) Carefully Dismantling of the existing air-conditioners with associated piping and
electrical cables etc. from the site and keep away in safe as directed by Bank’s Engineer.
During dismantling of the old AC’s, care must be taken so that there will not be any damage
to the walls/ panels etc. at site

b) Making good all damages caused to the structure during installation and restoring the
same to their original finish.

c) Minor building works necessary for installation of equipment, making of opening in
walls or in floors and restoring them to their original condition / finish and necessary grouting,
etc., as required.

d) Providing necessary signage for the equipment, cable etc.

COMPLETENESS OF THE TENDER, SUBMISSION OF PROGRAMME, APPROVAL OF
DRAWINGS AND COMMENCEMENT OF WORK

a) Completeness of the tender

All sundry equipments, fittings, assemblies, accessories, hardware items, supports,
termination lugs for electrical connections, cable glands, junction boxes and all other sundry
items for proper assembly and installation of the various equipments and components of the
work shall be deemed to have been included in the tender, irrespective of the fact that
whether such items are specifically mentioned in tender documents or not.

b) Submission of Drawings/ data sheets

The contractor shall submit the layout drawings/ data sheets to the Engineer-in-Charge for
approval before start of work, if required.

c) Commencement of Work
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The contractor shall commence work as soon as the drawings/ data sheets submitted by him
are approved.

The payment for the system will be made by Reserve Bank, Chennai. Any dispute arising
out of this contract will also be sorted out within the jurisdiction of courts situated in Chennai.

4. Training: The tenderer shall impart training to the Bank’s Engineers/Technicians on the
system before handing over of the system without any charge to the Bank.

5. Agreement: - The successful tenderer shall execute an agreement with the Bank on a non-
judicial stamp paper in the format in annexure IV enclosed within ten days of receipt of letter of
acceptance. However, the issue of letter of acceptance by the Bank shall be construed as a
binding contract, as though such an agreement has been executed and all the terms and
conditions shall apply on this contract.

6. All disputes and differences of any kind whatever arising out of or in connection with the
contract or the carrying out of the works (whether during the progress of the works or after
completion and whether before or after the determination abandonment or breach of the
contract) shall be referred to and settled by the Bank who shall state its decision in writing.
Such decision may be in the form of a final certificate or otherwise. The decision of the Bank
with respect to any of the excepted matters shall be final and without appeal as stated in hereof.
But if either the Contractor be dissatisfied on any matter on which a decision is taken by the
Bank as above, except any of the expected matter the Contractor may within 28 days after
receiving notice of such decision give a written notice to the other party requiring that the
matters in dispute be arbitrated upon. Such written notice shall specify the matters, which are
in dispute or difference of which such written notice has been given. If both the parties agree,
a single arbitrator would be appointed for the purpose. In case no agreement could be reached
on the appointment of single arbitrator, both the parties will nominate one person each as an
arbitrator on their behalf. The two arbitrators nominated by the parties shall nominate one more
person to act as third arbitrator.

The arbitrator or Arbitrators, as the case may be, shall have power to open up, review and
revise any certificate, opinion, decision, requisition or notice, save in regard to the excepted
matters, referred to in the preceding clause, and to determine all matters to dispute which shall
be submitted to arbitration and of which notice shall have been given as aforesaid.

The arbitrator or Arbitrators, as the case may be, shall make his or their award within one year
(or such further extended time as may be decided by him or them as the case may be with the
consent of the parties) from the date of entering on the reference. In case during the arbitration
proceedings the parties mutually settle or compromise their dispute or difference, on the
parties filing their joint memorandum of the settlement or compromise, the Arbitrator or the
Arbitrators as the case may be, shall make an award in terms of such settlement or
compromise.

Upon any such reference, the decision on the cost incidental to the reference and award

respectively shall be in the discretion of the arbitrator or Arbitrators as the case may be, who
may determine the amount thereof or direct the same to be taxed as between the party and
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party and shall direct by whom and to whom and in what manner the same shall be borne and
paid.

This submission shall be deemed to be a submission to arbitration within the meaning of the
Indian Arbitration and Conciliation Act, 1996 or any statutory modification thereof.

The award of the arbitrator or Arbitrators, as the case may be, shall be final and binding on the
parties. It is agreed that the Contractor shall not delay the carrying out of the works by reason
of any such matter, question or dispute being referred to arbitration, but shall proceed with the
works with all due diligence and shall until the decision of the Arbitrator or Arbitrators, as the
case may be, is given, abide by the decision of the Bank. No award of the Arbitrator or
Arbitrators, as the case may be, shall relieve the Contractor of his obligations to adhere strictly
to the Bank’s instructions with regard to the actual carrying out of the works. The Employer
and the Contractor hereby also agree that arbitration under this Clause shall be a condition
precedent to any right of action under the Contract.

7. Jurisdiction: - All disputes arising out of or in any way connected with this
contract/agreement shall be deemed to have arisen at Chennai and only Courts in Chennai
shall have jurisdiction to determine the same.

| / We hereby declare that I/we have read and understood the above conditions.

Place:

Date : Signature of Bidder with seal

Address of Bidder :
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$HH Y4 Hefdd o /The conditions hereinbefore referred to

1. Interpretation Clauses: In construing these conditions, the Specifications, Schedule
of Quantities and Contract Agreement, the following words shall have the meanings
herein assigned to them except where the subject or context otherwise requires.

(i)

(ii)

(iif)

(iv)

(vi)

(vii)

“‘Employer”: shall mean the Reserve Bank of India and shall include its
assigns and successors.

“Contractor” in the case of a Partnership: “Contractor” shall mean

and trading as partners in the name and style of
and having a place of business at and
shall include the partners for the time being of the said firm and the legal
representatives of a deceased partner.

In the case of individual: “Contractor” shall mean trading
in the name and style of and shall include his heirs,
successors, and legal representative.

In the case of company: “Contractor” shall mean a company
incorporated under 19 and having its registered office at

and shall include its successors and assigns.

“Site”: shall mean the site of the contract works including any building and
erections thereon and any other land (inclusively) as aforesaid allotted by
the Employer for the Contractor’s use.

“This Contract”. shall mean the Articles of Agreement, the Special
Conditions, the Conditions, the Appendix, the Schedule of Quantities and
Specifications attached hereto and duly signed.

“Notice in writing or written notice”: shall mean a notice in written, typed or
printed characters sent (unless delivered personally or otherwise proved to
have been received) by registered post to the last known private or business
address or registered office of the addressee and shall be deemed to have
been received when in the ordinary course of post it would have been
delivered.

“Act of insolvency”: shall mean any Act of Insolvency as defined by the
Presidency Towns Insolvency Act, or the Provincial Insolvency Act or any
Act amending such original Act.

“Net Prices” : If in arriving at the contract amount, the Contractor shall have
added to or deducted from the total of items in the Tender any sum, either
as a percentage or otherwise, then the net price of any item in the tender
shall be the sum arrived at by adding to or deducting from the actual figure

37



RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

appearing in the Tender as the price of that item a similar percentage or
proportionate sum provided always that in determining the percentage or
proportion of the sum so added or deducted by the Contractor the total
amount of any Prime Cost items and provisional sums of money shall be
deducted from the total amount of the tender. The expression “net rates” or
“net prices” when used with reference to the contract or accounts shall be
held to mean rates or prices so arrived at.

“The works”: shall mean “Supply, Installation, Testing and Commissioning of 4
Nos. Cassette type Air Conditioners and 10 Nos. Split type Air Conditioners at
Bank’s Main Office Building, Chennai.

(viii)  Words imparting persons include firms and corporations. Words imparting

the singular only also include the plural and vice versa where the context
requires.

2. Scope of Contract: The contractor shall carry out and complete the said work in
every respect in accordance with this contract and with the directions of and to the
satisfaction of the Bank's Engineer. The Bank's Engineer may in his absolute discretion
and from time-to-time issue further drawings and/or written instructions, details,
direction and explanations which are hereafter collectively referred to as "Bank's
Engineer's instruction in regard to":

a) The variations or modifications of the design, quality or works or the addition or
omission or substitutions of any work.

b) Any discrepancy in the Drawing or between the Schedule of Quantities and/or
drawing and/or specifications.

c) The removal from the site of any materials brought thereon by the contractor and
the substitution of any other material therefor.

d) The removal and/or re-execution of any works executed by the contractor.

e) The dismissal from the works of any persons employed thereupon.

f) The opening up for inspections of any work covered up.

g) The amending and making good of any defects under clause 20 hereof.

The contractor shall forthwith comply with and duly execute any work comprised in
such Bank's Engineer's instructions provided always that verbal instructions,
directions, and explanations given to the Contractor or his representative upon the
works by the Bank's Engineer shall, if involving a variation, be confirmed in writing by
the Contractor within seven days, such shall be deemed to be Employer's instructions
within the scope of the Contract.

The contractor shall submit a statement of variations giving quantity and rates duly

supported by analysis of rates, vouchers etc. The rates on scrutiny and final
acceptance by the Employer shall form a supplementary tender. The Employer shall
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not be liable for payment of such variations until these statements are sanctioned by
him.

3. The Contract shall be executed in triplicate and the Bank's Engineer, the Employer
and the Contractor shall be entitled to one executed copy each for his use. The
contractor shall prepare the line diagram, system configuration drawing and Layout
plan of the site for carrying out the work. Before the issue of the final certificate to the
Contractor he shall submit to the Bank's Engineer all Drawings and Specifications.

4. The Contractor shall provide at his cost everything necessary for the proper
execution of the works according to the intent and meaning of the Drawings, Schedule
of Quantities and specifications taken together, whether the same may or may not be
particularly shown or described therein provided that the same can reasonably be
inferred therefrom, and if the Contractor finds any discrepancy in the Drawings or
between the Drawings, Schedule of quantities and Specifications, he shall
immediately and in writing refer the same to the Bank's Engineer, who shall decide
which is to be followed.

5. Authorities notices and patents

The Contractor shall conform to the provisions of any Act of the Legislature relating to
the works, and to the regulations and bye-laws of any authority and of any water,
electric supply and other companies and/or authorities with whose systems the
structure is proposed to be connected, and shall, before making any variations from
the Drawings or Specifications that may be necessitated by so conforming, given to
the Employer written notice, specifying the variation proposed to be made and the
reason for making it and apply for instructions thereon. In case the Contractor shall not
within ten days receive such instructions, he shall proceed with the work conforming
to the provisions, regulations, or byelaws in question, and any variation so necessitated
shall be dealt with under clause 27 hereof.

The Contractor shall bring to the attention of the Employer all notices required by the
said Acts, regulations or byelaws to be given to any authority and pay to such authority,
or to any public office all fees that may be properly chargeable in respect of the works,
and lodge the receipts with the Employer.

The Contractor shall indemnify the Employer against all claims in respect of patent
rights, and shall defend all actions arising from such claims, and shall himself pay all
royalties, license fees, damages, cost and charges of all and every sort that may be
legally incurred in respect thereof.

6. Setting out of work: The contractor shall set out the works and shall be responsible
for the true and perfect setting out of the same and for the correctness of the positions
levels, dimensions and alignment of all parts thereof. If at any time any error in this
respect shall appear during the progress of the works or within a period of one year
from the completion of the works, the Contractor shall, if so required, at his own
expense rectify such error to the satisfaction of the Bank's Engineer.
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7. Materials and Workmanship to conform to description: All materials and
workmanship shall so far as procurable be of the respective kinds described in the
Schedule of Quantities and/or specifications and in accordance with the contract and
the Contractor shall furnish to the Employer with all invoices, accounts, receipts and
other vouchers to prove that the materials comply therewith. The Contractor shall at
his own cost arrange for and/or carry out any test of any materials.

8. Contractor's superintendence and representative on the works: The Contractor
shall give all necessary personal superintendence during the execution of the works
and so long thereafter as the Employer may consider necessary until the expiration of
the "Defects Liability Period" stated in the tender. The contractor shall, also during the
whole time the works are in progress employ a competent representative who shall be
constantly in attendance at the works while the men are to work. Any directions,
explanations, instructions or notice given by the Bank's Engineer to such
representative shall be held to be given to the Contractor.

9. Dismissal of workmen: The Contractor shall on the request of the Bank's Engineer
immediately dismiss from the works any person employed thereon by him who may, in
the opinion of the Bank's Engineer, be incompetent or misconduct himself and such
persons shall not be again employed on the works without the permission of the Bank's
Engineer.

10. Access to works: The Employer, shall at all reasonable times, have free access
to the works and/or to the workshops, factories or other places where materials are
lying or from which they are being obtained and the Contractor shall give every facility
to the Employer necessary for Inspections and examination and test of the materials
and workmanship. No person not authorized by the Employer except the
representatives of public authorities shall be allowed on the works at any time.

11. Assistant Manager (T) / Manager (T)

The term “Assistant Manager (T)” shall mean the person appointed and paid by the
Employer to inspect the works. The Contractor shall afford the Assistant Manager (T)
every facility and assistance for inspecting the works and materials and for checking
and measuring.

The Assistant Manager (T), or any representative or the Employer shall have to give
instructions to the Contractor or to his representative of non-approval of any work or
materials and such work shall be suspended or the use of such materials shall be
discontinued until the decision of the employer is obtained. The work will from time to
time be examined by the Assistant Manager (T) or the Employer’s representative, but
such examination shall not in any way exonerate the Contractor from the obligation to
remedy any defects which may be found to exist at any stage of the works or after the
same is completed. Subject to the limitation of this clause, the Contractor shall take
instruction only from the Employer.
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12. Assignment and Sub-letting

The whole of the works included in the Contract shall be executed by the Contractor.
And the Contractor shall not directly or indirectly transfer, assign or under-let the
contract or any part share thereof or any interest therein without the prior written
consent of the Employer, and no undertaking shall relieve the Contractor from the full
and entire responsibility of the Contract or from active superintendence of the works
during their progress.

13. Alterations/addition/omission etc.

No alteration, omission or variation shall vitiate this contract but in case the employer
thinks proper at any time during the progress of the works to make any alterations in,
or additions to, or omissions from, the works or any alteration in the kind or quality of
the materials to be used therein and shall give notice thereof in writing under his hand
to the Contractor, the Contractor shall alter, add to, or omit from, as the case may be,
in accordance with such notice, but the Contractor shall not do any work extra or make
any alterations or additions or omissions from the works or any deviation from any of
the provisions of the Contract, Stipulation, Specifications without the previous consent
in writing of the Employer and the value of such extras, alterations, additions or
omission shall in all cases to be determined by the Employer in accordance with the
provisions of Clause 17 hereof, and the same shall be added to, or deducted from the
Contract Amount, as the case may be, accordingly.

14. Schedule of Quantities

The Schedule of Quantities, unless otherwise stated shall be deemed to have been
prepared in accordance with the Standard Method of Measurement. Any error in
description or in quantity or in omission of items from the Schedule of Quantities shall
not vitiate this contract but shall be rectified and the value thereof as ascertained under
clause 17 thereof, shall be added to, or deducted, from the Contract Amount (as the
case may be) provided that no rectification or errors, if any shall be allowed in the
Contractor’s Schedule of Rates.

15. Sufficiency of Schedule of Quantities

The Contractor shall be deemed to have satisfied himself before tendering as to the
correctness and sufficiency of his tender for the works and of the prices stated in the
Schedule of Quantities and/or the Schedule of Rates and Prices which rates and prices
shall cover all his obligations under the Contract, and all matters and things necessary
for the proper completion of the work.

16. Measurement of works

The employer may from time to time intimate to the Contractor that he requires the
works to be measured and the Contractor shall forthwith attend or send a qualified
agent to assist the Assistant Manager (T) in taking such measurements and
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calculations and to furnish all particulars or to give all assistance required by any of
them.

Should the Contractor not attend or neglect or omit to send such agent, then the
measurement taken by the employer, or a person approved by him shall be taken to
be correct measurement of the works.

The Contractor or his Agent may at the time of measurement take such notes and
measurements as he may require.

All authorized extra work, omissions and all variations made with the Employer’'s
knowledge, but subsequently sanctioned by him in writing shall be included in such
measurements.

17. Prices for extras etc. ascertainment of

The Contractor may, when authorized and shall, when directed in writing by the
Employer, add or omit from or vary the works shown upon the drawings, or described
in the Specification, or included in the Schedule of Quantities, but the Contractor shall
make no addition, omission or variation without such authorization or direction. A
verbal authority or direction by the employers shall if, confirmed by them in writing
within seven days, be deemed to have been given in writing.

No claim for an extra shall be allowed unless it shall have been executed under
provisions of clause 15 hereof or by the authority of the Employer. Any such extra is
herein referred to as authorized extra and payment shall be made in accordance with
the following provisions.

(@) (i) The net rates or prices in the original tender shall determine the valuation of
the extra work where such extra work is of similar character and executed under similar
conditions as the work priced therein.

(i) Rates for all items, wherever possible should be derived out of the rates
given in the Priced Schedule of Quantities

(b) The net prices of the original tender shall determine the value of the items omitted,
provided if omissions vary the conditions under which any remaining items of works
are carried out, the prices for the same shall be valued under sub-clause (c) hereof.

(c) Where the extra works are not of similar character and/or executed under similar
conditions as aforesaid or where the omissions vary the conditions under which any
remaining items of works are carried out or if the amount of any omissions or additions
relative to the amount of the whole of the Contract works or to any part thereof shall
be such that in the opinion of the employer, the net rate or price contained in the Priced
Schedule of Quantities or tender or for any item of the works involves loss or expense
beyond that reasonably contemplated by the Contractor or is by reason of such
omission or addition rendered unreasonable or inapplicable, the Employer shall fix
such other rate or price as in the circumstances he shall think reasonable and proper
with the prior approval in writing of the Employer.
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(d) Where extra work cannot be properly measured or valued, the Contractor shall be
allowed day work prices as the net rates stated in the tender or the Priced Schedule of
Quantities or, if not so stated, then in accordance with the local day work rates and
wages for the district provided that in either case, vouchers specifying the daily time
(and if required by the Employer, the workmen’s names) and materials employed be
delivered for verification to the Employer, or his representative at or before the end of
the week following that in which the work has been executed.

It is further clarified that for all such authorized extra items where rates cannot be
derived from tender, the contractor shall submit rates supported by rate analysis
worked on the "actual cost basis", plus 15% towards establishment charges,
contractor's overhead, and profit. Such items will not be eligible for escalation.

The measurement and valuation in respect of the Contract shall be completed within
the “period of final measurements” stated in the Appendix or if not stated then within
three months of the completion of the Contract works as defined in Clause 21 hereof.

18. Unfixed material when considered to be the property of the employer

Where in any Certificate (of which the Contractor has received payment) the employer
has included the value of any unfixed materials intended for and/or placed on or
adjacent to the works such materials shall become the property of the Employer and
they shall not be removed except for use upon the works, without the written authority
of the Employer. The Contractor shall be liable for any loss or damage to, such
materials.

19. Removal of improper work

The Employer, shall, during the progress of the works, have power to order in writing
from time to time the removal from the works within such reasonable time or times as
may be specified in the order, of any materials which in the opinion of the Employer,
are not in accordance with the Specifications or the instructions of the Employer, the
substitution of proper materials, and the removal and proper re-execution of any work
executed with materials, and the workmanship not in accordance with the
Specifications or instructions, and the Contractor shall forthwith carry out such order
at his own cost. In case of default on the part of the Contractor to carry out such order,
the Employer shall have the power to employ and pay other persons to carry out the
same, and all expenses consequent thereon, or incidental thereto, as certified by the
Employer, shall be borne by the Contractor, or may be deducted by the Employer from
any money due, or that may become due, to the Contractor.

20. Defects after virtual completion

Any defect, settlement or other faults which may appear within the “Defects Liability
Period” stated in the Appendix hereto, or if none stated then within twelve months after
the virtual completion of the works, arising in the opinion of the Employer, from
materials or workmanship not in accordance with the Contract, shall upon the
directions in writing of the Employer, and within such reasonable time as shall be
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specified therein, be amended and made good by the Contractor, at his own cost and
in case of default, the Employer may employ and pay other persons to amend and
make good such defects, settlements or other faults, and all damages, loss and
expenses consequent thereon or incidental thereto shall be made good and borne by
the Contractor and such damage, loss and expenses shall be recoverable from him by
the Employer or may be deducted by the Employer, from any money due or that may
become due to the Contractor, or the Employer may in lieu of such amending and
making good by the Contractor deduct from any moneys due to the Contractor a sum,
to be determined by the Employer equivalent to the cost of amending such work and
in the event of the amount retained under clause 32 hereof being insufficient, recover
the balance from the Contractor, together with any expenses, the Employer may have
incurred in connection therewith. Should any defective work have been done or
material supplied by Contractor employed on the works the Contractor shall be liable
to make good and been subject to the provisions of this clause 12 and clause 22
hereof. The Contractor shall remain liable under the provisions of this clause
notwithstanding the signing of any Certificate or the passing of any accounts by the
Employer.

21. Certificate of virtual completion and Defects Liability Period.

The works shall not be considered as completed until the Employer has certified in
writing that the work has been virtually completed. The Defects Liability Period shall
commence from the date of such Certificate.

22. Nominated Sub-Contractor: All Specialists, Merchants, Tradesmen, and others
executing any work of supplying and fixing any goods for which the prime cost prices
or provisional sums are included in the Schedule of Quantities and/or Specifications
who may be nominated or selected by the Employer or hereby declared to be
subcontractors employed by the contractor and are herein referred to as nominated
subcontractors. No nominated sub-contractors shall be employed on or in connection
with the works against the Contractor shall make reasonable objection are (save where
the Architect and the Contractor shall otherwise agree) who will not enter into contract
providing.

(a) That the nominated sub-contractor shall indemnify the contractor against the same
obligation in respect of the sub-contract as the contractor is under in respect of this
contract.

(b) That the nominated sub-contractor shall indemnify the contractor against claims in
respect of any negligence by the sub-contractors his servants or agents or any misuse
by him or them or any scaffolding or other plant, the property of the Contractor or under
any Workmen's Compensation Act in force.

(c) Payment shall be made to the nominated sub-contractor within fourteen days of his
receipt of the Employer's Certificate provided that before any Certificate is issued the
Contractor shall upon request furnish to the Bank proof that all nominated sub-
contractors accounts included in previous certificates have been duly discharged; in
default whereof, the Employer may pay the same upon a Certificate of the Bank and
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deduct the amount thereof from any sums due to the Contractor. The exercise of this
power shall not create private of contract as between Employer and Sub-Contractor.
23. Other persons employed by Employer

The Employer reserves the right to use premises and any portions of the site for the
execution of any work not included in this Contract which it may desire to have carried
out by other persons, and the Contractor shall allow all reasonable facilities for the
execution of such work but shall not be required to provide any plant or material for the
execution of such work except by special arrangement with the Employer. Such work
shall be carried out in such manner as not to impede the progress of the works included
in the Contract and the Contractor shall not be responsible for any damage or delay
which may happen to or occasioned by such work.

24. Insurance

The contractor shall take necessary insurance covers (i.e., Workmen Compensation
Policy, CAR Policy, Third Party Liability etc.) in joint names with Reserve Bank of India
as the first name, at their cost and the same shall be submitted before commencement
of the work.

25. Date of commencement and completion

The Contractor shall be allowed admittance to the site on the “Date of Commencement”
stated in the Appendix hereto, or such later date as may be specified by the Employer
and he shall there upon and forthwith begin the works and shall regularly proceed with
and complete the same (except such painting or other decorative work as the Employer
may desire to delay) on or before the “Date of Completion” stated in the Appendix
subject nevertheless to the provisions for extension of time hereinafter contained.

26. Damage for non-completion

If the Contractor fails to maintain the required progress of the works by the completion
time stipulated in the Contract or within any extended time under time extension Clause
27 and the employer certifies in writing that in his opinion the same ought reasonably
to have been completed, the Contractor shall pay the Employer the sum named as
“Liquidated Damages” for the period during which the said works shall so remain
incomplete and the Employer may deduct such damages from any moneys due to the
Contractor.

27. Delay and extension of time

If in the opinion of the Employer, the works be delayed (a) by force majeure or (b) by
reason of any exceptionally inclement weather or (c) by reason of proceedings taken
or threatened by or dispute with adjoining or neighboring owners or public authorities
arising otherwise, than through the Contractor's own default or (d) by the works or
delays of other Contractor or Tradesmen engaged or nominated by the Employer and
not referred to in the Schedule of Quantities and/or Specification or (e) by reason or
Employer’s instructions as per clause 17 hereof or (f) by reason of civil commotion,
local combination of workmen or strike or lockout affecting any of the building trade or
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(9) in consequence of the Contractor not having received in due time necessary
instructions from the Employer for which he shall have specifically applied in writing or
(h) from other causes which the Employer may certify as beyond the control of
Contractor or (i) in the event, the value of the work exceed the value of the Priced
Schedule of Quantities owing to variation, the Employer may make a fair and
reasonable extension of time for completion of the Contract Works, in case of such
strike or lock-out the Contractor shall as soon as possible give written notices thereof
to the Employer but the Contractor shall nevertheless constantly use his endeavors to
prevent delay and shall do all that may reasonably to be required to the satisfaction of
the employer to proceed with work.

28. Failure by Contractor to comply with Employer’s Instructions

If the Contractor after receipt of written notice from the Employer requiring compliance
within ten days fails to comply with such further Employer’s instructions, the Employer
may employ and pay other persons to execute any such work whatsoever that may be
necessary to give effect thereto, and all costs incurred in connection therewith shall be
recoverable from the Contractor by the Employer as a debt or may be deducted by him
from any money due to the Contractor.

29. Termination of contract by the Employer

If the Contractor being an individual or a firm commits any “act of insolvency” or shall
be adjudged an Insolvent or being an Incorporated Company shall have an order for
compulsory winding up made against it or pass an effective resolution for winding up
voluntarily or subject to the supervision of the Court and the Official Assignee or the
Liquidator, in such acts of insolvency or winding up, as the case may be, shall be
unable within seven days after notice to him requiring him to do so to show to the
reasonable satisfaction of the Employer that he is able to carry out and fulfill the
Contract and to give security therefore, if so required by the Employer.

Or if the Contractor (whether an individual, firm or incorporated Company) shall suffer
execution or to other process of Court attaching property to be issued against the
Contractor.

Or shall suffer any payment under this Contract to be attached by or on behalf of any
of the creditors of the Contractor.

Or shall assign or sublet this Contract without the consent of the Employer in writing.

Or shall charge or encumber this Contract or any payments due or which may become
due to the Contractor hereunder.

Or if the Employer shall certify in writing that the Contractor.

(i) Has abandoned the Contract, or

(i) Has failed to commence the works, or has without any lawful excuse under these
conditions suspended the progress of the works for fourteen days after receiving from
the Employer, notice to proceed or

(iii) Has failed to proceed with the works with such diligence and failed to make such
progress as would enable the works to be completed within the time agreed upon, or
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(iv) Has failed to remove materials from the site or to pull down and replace work for
seven days after receiving from the Employer written notice that the said materials or
work were condemned and rejected by the Employer under these conditions, or

(v) Has neglected or failed persistently to observe and perform all or any of the acts,
matters or things by this Contract to be observed and performed by the Contractor for
seven days after written notice shall have been given to the Contractor requiring the
Contractor to observe or perform the same.

Then and in any of the said cases the Employer may, notwithstanding any previous
waiver, after giving seven days’ notice in writing to the Contractor, determine the
Contract, but without thereby affecting the powers of the Employer or the obligations
and liabilities of the Contract, the whole of which shall continue in force as fully as if
the Contract has not been so determined, and as if the works subsequently executed
had been executed by or on behalf of the Contractor and further, the Employer by his
agents or servants may enter upon and take possession of the works and all plant,
tools, scaffoldings, sheds, machinery, steam and other power utensils and materials
lying upon the premises or the adjoining lands or roads, and use the same as his own
property or may employ the same by means of his own servants and workmen in
carrying on and completing the works or by employing any other Contractor or other
person or persons to complete the works, and the Contractor shall not in any way
interrupt or do any act, matter or thing to prevent or hinder such other Contractor or
other person or persons employed for completing and finishing or using the materials
and plant for the works. When the works shall be completed or as soon thereafter as
convenient the Employer shall give a notice in writing to the Contractor to remove his
surplus materials and plant, and should the Contractor fail to do so within a period of
fourteen days after receipt thereof by him, the Employer may sell the same by public
auction, and give credit to the Contractor for the net amount realized.

30. Termination of contract by contractor

If the payment of the amount payable by the Employer under Certificate of the
Employer shall be in arrears and unpaid for thirty days after notice in writing requiring
payment of the amount as aforesaid shall have been given by the Contractor to the
Employer, or if the Employer interferes with or obstructs the issues of any such
Certificate, or if the Employer shall repudiate the Contractor, or if the works be stopped
for three months under the order of the Employer or by any injunction or other order of
any Court of Law, then and in any of the said cases the Contractor shall be at liberty
to determine the Contract by notice in writing to the Employer, and he shall be entitled
to recover from the Employer, payment for all works, executed and for any loss he may
sustain upon any plant or materials supplied or purchased or prepared for the purpose
of the Contract.

In arriving at the amount of such payment the net rates contained in Contractor’s
original Tender shall be followed or where the same may not apply valuation shall be
made in accordance with clause 17 hereof.
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31. Certificates and Payments: The Contractor shall be paid by the Employer from time
to time by installments under interim Certificate to be issued by the Bank's Engineer
on account of the works executed work to the approximate value named in the tender
as 'Value of work for Interim Certificate' has been executed in accordance with this
Contract, subject, however, to a retention of the percentage of such value named in
the tender as "Total Retention Money" after which time the installments shall be up to
the full value of the work subsequently so executed and fixed in the building. And when
the works have been virtually completed, the Contractor shall be paid by the Employer
in accordance with the Certificate to be issued by the Bank's Engineers the sum of
money named in the Appendix as "installment after Virtual Completion" being a part of
the said Total Retention Money. And the Contractor shall be entitled to the payment of
the Final Balance in accordance with the final Certificate at the expiration of the period
referred to as 'the Defects liability Period' in the Appendix hereto from the date of virtual
completion or as soon as after expiration of such period as the works shall have been
finally completed and all defects made good according to the true intent and meaning
hereof whichever shall last happen provided always or at or after their completion shall
not relive the Contractor from his liability under clause 21 and 36 nor relieve the
Contractor of his inability in cases of fraud, dishonesty, or fraudulent concealment
relating to the works or materials or to any matter dealt with in the Certificate and in
case of the all defects and insufficiencies in the works or materials which a reasonable
examination would not have disclosed.

The Employer shall have power to withhold any Certificate if the works or any parts
thereof are not being carried out to his satisfaction.

32. Delayed Payment: Any amounts payable by the Employer to the Contractor shall,
if not paid within the 'period of honoring Certificates' names in the tender carry interest
at the rate named in the tender as the "Rate of interest for delayed payment" from the
date upon which sum ought to have been paid by the Employer until the payment.

33.The decision, opinion, direction Certificate (except for payment) with respect to all
or any of the matters under Clauses 2 (a,b), 4,5, 14, 20 hereof (which matters are
herein referred to as the excepted matters) shall be final and conclusive and binding
on the parties hereto and shall be without appeal. Any other decision, opinion,
direction, shall be subject to the right of Arbitration and review under the Clause 35
hereof in the same way in all respects (including the provisions as to opening the
reference).

34. Settlement of disputes by Arbitration

All disputes and differences of any kind whatever arising out of or in connection with
the Contract or the carrying out of the works (whether during the progress of the works
or after their completion and whether before or after the determination, abandonment
or breach of the contract) shall be referred to and settled by the Employer who shall
state his decision in writing. Such decision may be in the form of a final Certificate or
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otherwise. The decision of the Employer with respect to any of the excepted matters
shall be final and without appeal as stated under clause 33 hereof. But if either the
Employer or the Contractor be dissatisfied, question or dispute of any kind (except any
of the excepted matters) or as to the withholding by the Employer of any Certificate to
which the Contractor may claim to be entitled then and in any such case either party
(the Employer or the Contractor) may within 28 days after receiving notice of such
decision give a written notice to the other party through the Employer requiring the
matters in dispute be arbitrated upon. Such written notice shall specify the matters,
which are in dispute or difference, of which such written notice has been given. These
matters shall be referred to the Arbitration and final decision of an arbitrator to be
agreed upon and appointed by both the parties or, in case of disagreement as to the
appointment of a single arbitrator, of two arbitrators, one to be appointed by each party,
which arbitrators shall, before taking upon themselves the burden or reference, appoint
an Umpire.

The Arbitrator or Arbitrators, as the case may be, shall have power to open up, review
and

revise any Certificate, opinion, decision, requisition or notice, save in regard to the
excepted matters referred to in the preceding Clause, and to determine all matters in
dispute which shall be submitted to arbitration and of which notice shall have been
given as aforesaid.

The Arbitrator or Arbitrators, as the case may be, shall make his or their award within
one year (or such further extended time as may be decided by him or them as the case
may be with the consent of the parties) from the date of entering on the reference. In
case, during the arbitration proceedings, the parties mutually settle, compromise or
compound their dispute or difference, the reference to arbitration and the appointment
of the Arbitrator or Arbitrators, as the case may be deemed to have been revoked and
arbitration proceedings shall stand withdrawn or terminated with effect from the date
on which the parties file a joint memorandum of settlement thereof, with the Arbitrator
or the Arbitrators as the case may be.

Upon every or any such reference, the cost of and incidental to the reference and
award respectively shall be in the discretion of the Arbitrator or Arbitrators, as the case
may be, who may determine the amount thereof, or direct the same to be taxed as
between attorney and client or as between party and shall direct by whom and to whom
and in what matter the same shall be borne and paid. This submission shall be deemed
to be a submission to arbitration within the meaning of the Indian Arbitration Act, (latest
amendment) or any statutory modification thereon. The Award of the Arbitrator or
Arbitrators, as the case may be, shall be final and binding on the parties. It is agreed
that the Contractor shall not delay the carrying out of the works by reason of any such
matter, question or dispute being referred to arbitration, but shall proceed with the
works with all due diligence and shall, until the decision of the Arbitrator or Arbitrators,
as the case may be, is given abide by the decision of the Employer and no Award of
the Arbitrator or Arbitrators, as the case may be, shall relieve the Contractor of his
obligations to adhere strictly to the Employer’s instructions with regard to the actual
carrying out of the works. The Employer and the Contractor hereby also agree that
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arbitration under this Clause shall be a condition precedent to any right of action under
the Contract.

35. Right of Technical scrutiny of final bill

The Employer shall have a right to case a technical examination of the works and the
final bill of Contractor including all supporting vouchers, abstracts etc. to be made at
the time of payment of the final bill. If as a result of this examination or otherwise any
sum is found to have been overpaid or over-certified it shall be lawful for the Employer
to recover the sum.

36. Employer entitled to recover compensation paid to workman If, for any reason, the
Employer is obliged, by virtue of the provisions of the Workmen’s Compensation Act,
1923, or any statutory modification or re-enactment thereof to pay compensation to a
workman employed by the Contractor in execution of the works, the Employer shall be
entitled to recover from the Contractor the amount of compensation so paid, and
without prejudice to the rights of the employer under the Act. The Employer shall be at
liberty to recover such amount or any part thereof by deducting it from the security
deposit or from any sum due by the Employer to the Contractor under this Contract or
otherwise. The Employer shall not be bound to contest any claim made against it under
the said Act, except on the written request of the Contractor and upon his giving to the
Employer full security to the satisfaction of the Employer for all costs for which the
Employer might become liable in consequence of contesting such claim.

37. Abandonment of works: If at any time after the acceptance of the tender, the
Employer shall for any reasons whatsoever not require the whole or any part of the
works to be carried out, the Employer shall give notice in writing to the Contractor who
shall have no claim to any payment of compensation or otherwise whatsoever on
account of any profit or advantage which he might have derived from the execution of
the whole works.

38. Return of surplus materials: Notwithstanding anything to the contrary contained in
any or all the clauses of this Contract, where any material for the execution of the
Contract is procured with the assistance of the Employer by purchases made under
orders or permits or license or licenses issued by Government, the Contractor shall
hold the said materials economically and solely for the purpose of the contract and not
dispose of them without the prior written permission of the Employer and return them
to the Employer, if required by the Employer, at the price to be determined by the
Employer having due regard to the conditions of the materials, the price to be
determined should not exceed the purchase price thereof inclusive of GST and other
such levies paid by the Contractor in respect thereof. In the event of breach of the
aforesaid condition, the Contractor shall, in addition to being liable to action for
contravention of the terms of licenses or permit and/or criminal breach of trust, be liable
to Employer for all money, advantages or profits resulting or which in the usual course
would have resulted to him by reason of such breach.
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39. Right of Employer to terminate contract in the event of death of contractor if
individual without prejudice to any of the rights or remedies under this Contract, if the
Contractor being an individual dies, the Employer shall have the option of terminating
the Contract without incurring any liability for such termination.

40.non-disclosure clause. The contractor shall not disclose directly or indirectly any
information, materials and of the Bank’s infrastructure/ system/equipments etc. which
may come to the profession or knowledge of the contractor during the course of
discharging its contractual obligations in connection with the agreement, to any third
party and shall at all times hold the same in strictest confidence. The contractor shall
treat the details of the contract as private and confidential, except to the extent
necessary to carry out the obligations under it or to comply with applicable laws. The
contractor shall not publish, permit to be publish, or disclose ant particulars of the works
in any trade or technical paper or elsewhere without the previous written consent of
the Employer. The contractor shall indemnify the Employer for any loss suffered by the
Employer as a result of disclosure of any confidential information. Failure to observe
the above shall be treated as breach of contract on the part of the contractor and the
Employer shall be entitled to claim damages and pursue legal remedies.

The contractor shall take all appropriate actions with respect to its employees to ensure
that the obligations of non-disclosure of confidential information under this agreement
are fully satisfied. The contractor’s obligations with respect to non-disclosure and
confidentiality will survive the expiry or termination of this agreement for whatever
reason.

41. Sexual harassment Clause. Any complaint of sexual harassment from any
aggrieved employee of the contractor against any employee of the Bank shall be taken
cognizance of by the Regional Complaints Committee constituted by the Bank.

42.Force Majeure: If either party is unable to perform its obligations under this
Agreement due to the occurrence of an event beyond its control (such as acts of God,
war like situations, riots, labor strike, government actions, earthquakes, cyclones,
typhoons, and other natural calamities, etc.), that party will not be deemed to have
defaulted under this Agreement. Each party agrees to use all reasonable efforts to
enable performance under this Agreement to continue. If the period of non-
performance due to a force majeure event exceeds 30 days, the party whose ability to
perform has not been so affected may, by giving written notice, terminate this
Agreement.

Place: Signature and Seal of the tenderer
Date:

51



RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

3U¥ Y4 WA T4 /Appendix hereinbefore referred to

Defect Liability Period

Twelve months

5 Period of Final Measurement and | 45 days subject to submission of all the
settlement of final bill necessary documents.
3 Date of Commencement 10 days from the date of work order
4 Time allowed for Completion 30 days from the 10t day of work order
2% of the quoted amount, shall be remitted to the
5 £ ¢ q it Bank Account of Reserve Bank of India by the
arnest money depos successful bidder, within 7 days from the date of
award of work
5 Liquidated damages at the 0.25% per week maximum of 10% of the contract
Rate of value
Place : Signature and Seal of the tenderer
Date:
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YI&T $I /Safety Code

1. First aid appliances including adequate supply of sterilized dressings and cotton wool shall
be provided in a readily accessible place.

2. An injured person shall be taken to a public hospital without loss of time, in cases where
the injury necessitates hospitalization.

3. Suitable and strong scaffolds should be provided for workmen for all work that cannot
safely be done from ground.

4. No portable single ladder shall be over 8 meters in length. The width between the side
rails shall not be less than 30 cm (clear) and the distance between two adjacent rungs shall
not be more than 30 cm. When a ladder is used an extra mazdoor shall be engaged for
holding the ladder.

5. The excavated material shall not be placed within 1.5 meters of the edge of the trench or
half of the depth of trench, whichever is more. All trenches and excavations shall be
provided with necessary fencing and lighting.

6. Every opening in the floor of a building or in a working platform shall be provided with
suitable means to prevent the fall of persons or materials by providing suitable fencing or
railing; minimum height shall be one meter.

7. No floor, roof or other part of the structure shall be so overloaded with debris of materials
as to render it unsafe.

8. Workers employed on mixing and handling material such as asphalt, cement mortar or
concrete and lime mortar shall be provided with protective footwear and rubber hand-
gloves.

9. Those engaged in welding works shall be provided with welder’s protective eye-shields
and gloves.

10. i) No paint containing lead or lead products shall be used except in the forms of paste or
readymade paint.

ii) Suitable face masks shall be supplied for use by the workers when the paint is applied
in the form of spray or surface having lead paint dry rubbed and scrapped.

11. Overalls shall be supplied by the Contractor to the painters and adequate facilities shall be
provided to enable the working painters to wash during the period of cessation of work.

12. Hoisting machines and tackle used in the works, including their attachments, anchorage
and support shall be in perfect condition.

13. The ropes used in hoisting or lowering material or a means of suspension shall be of
durable quality and adequate strength and free from defects.

Place : Signature and Seal of the tenderer

Date :
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Technical Specification

SI No

Work

Description

SITC of Cassette AC unit

Capacity : 3 TR (minimum)
Full Load rated Capacity (100%): minimum 10,500 W

Category : Inverter Type 4 Way Ceiling Mounted Cassette
AC

Compressor type: Rotary /Swing / Scroll -With Minimum five
year guarantee & warrantee

Star rating : BEE minimum 3 Star (Latest)

100 % Copper evaporator and condenser coils.

Working temperature range : Up to 50 degree Celsius
Refrigerant : R410 / R32

Approved Makes: Mitsubishi/ OG/ Daikin / LG/ Hitachi
Cost of minor civil/ electrical works such as opening and
closing of false ceiling, drilling through the wall, core cutting
on the walls, end termination of cables, cable tie/ clamps,
copper pipe clamps, cassette unit Hanging using minimum
10mm threaded rods along with anchor fasteners, supports,

or as prescribed by OEM supports, refrigerant gas top up,
brazing of extra copper pipes etc. as per site condition

should be done without any extra charge to Bank.

o Year of Manufacture : 2024

SITC of Split AC unit

Nominal Marketing Capacity : 2 TR (minimum)
Full Load rated Capacity (100%): minimum 6,800 W

Category : Inverter Split Air Conditioners

Compressor type: Rotary /Swing / Scroll -With Minimum five

& warrantee

Star rating : BEE 5 Star (Latest)
100 % Copper evaporator and condenser coils.

Working temperature range : Up to 50 degree Celsius
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sing of
d term
sxtra ¢

SI No Work Description
Refrigerant : R410 / R32
Approved Makes: Mitsubishi/ OG / Hitachi / Daikin / LG.
* Cost of minor civil/ electrical works such as opening and clo|
ceiling, drilling through the wall, core cutting on the walls, en
cables etc. as per site condition should be done without any ¢
Year of Manufacture : 2024
¢ Technical Specifications of 1.5 TR Split AC Unit
¢ Nominal Marketing Capacity : 1.5 TR (minimum)
e Full Load rated Capacity (100%): minimum 5,100 W
e Category : Inverter Split Air Conditioners
e Compressor type: Rotary /Swing / Scroll -With Minimum five
year guarantee & warrantee
e Starrating : BEE 5 Star (Latest)
3. SITC of Split AC unit e 100 % Copper evaporator and condenser coils.
o Working temperature range : Up to 50 degree Celsius
o Refrigerant: R410/ R32
[ ]
o Approved Makes: Mitsubishi / OG / Hitachi / Daikin / LG .
e« Cost of minor civil/ electrical works such as opening and
closing of false ceiling, drilling through the wall, end
termination of cables etc. as per site condition should be
done without any extra charge.
e Year of Manufacture : 2024
e All wires/ cables used should be FRLS PVC insulated.
e Conductor material: Copper stranded conductor
e Colour code should be followed as follows
o o Phase- Red/ Yellow/ Blue
4| Supply and fixing of PVC o Neutral- Black

insulated wire (Common
for the work)

o Earth- green
Wiring should be carried out in neat manner following good
engineering practice as directed by the engineer.
Any associated civil work as per site condition should be
carried out
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Approved Makes

Item Make
Cassette ACs and Split ACs Mitsubishi / OG / Hitachi / Daikin / LG
Cables/ Wires Polycab/ Finolex/ Gloster / CCI
PVC drainpipe/ bends/ coupling etc Finolex/ Aashirvad/ Astral

Mode of measurement

1.

Free kit copper pipes /wires/ drain lines along with AC unit will be excluded from the
length measurements, which will not be paid by Bank. Remaining additional lengths
will be accounted for final measurements.

Suitable Ranged Thermometer and pressure gauges for measurement of Indoor grill
and room temperature and Coil pressures respectively will have to be arranged by
Contractor without any charge to Bank.

Joint measurement has to be carried out before concealing the items which cannot be
measured later stage.

Copper and communication wires shall be laid with Minimum shortest route / Feasible
route shall be done after the approval from Bank engineer.

Any additional minor items required and exclusively not indicated for completion of
work, which are not covered under line item shall be in contractor’s scope. No additional

payment shall be made by Bank.
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(Schedule of Quantities)
Unpriced Bid

Sr.

No Description Qty Unit Remarks

A. SITC of Inverter Type Cassette AC

Supply of 03 TR capacity, Inverter type
Cassette AC unit with cordless remote,
suitable plug top etc. as per the technical
specifications given in the tender. (Rates
shall be inclusive of transportation, loading,
unloading etc.)

4 Nos.

Installation, testing and commissioning of
above cassette air conditioner units
mentioned in SI.No 1 with suitable supports,
all labour charges, providing wall opening,
core cutting, finishing the surface used for
taking copper pipe & drain pipes using white
cement /suitable insulation  material,
handling, storage, transportation, loading,
unloading etc.
Rates shall also be inclusive for dismantling
of old AC units etc wherever applicable. The
Bank will provide power supply near the
location of installation of out door unit
terminated on a breaker. The contractor has
to bear the cost of cables required to lay from
the breaker to the out door unit. In the case of
power has to be drawn upto the indoor unit,
the contractor has to accommodate the same
through the cable at item No. 4 at no
additional cost to the Bank.

4 Nos.

Supply and erection of refrigerant copper
pipes to integrate outdoor / indoor units of
Cassette AC units (both Gas and Liquid) as
3 per manufacturer recommendations. Therate | 80 Mtr
shall inclusive of Nitrile insulation (tubular
form) covering with tape for protection and
damage against mechanical impact.

SITC of suitable power / communication
cable for the supplied Cassette AC
4 mentioned in SI.No.1 from outdoor unit to | 90 Mtr
indoor unit without joints and as directed by
the Bank’s Engineer.

Supply, Installation, Testing and
Commissioning of heavy duty ready made/
5 fabricated M S Stand to house the out door 4 Nos
unit of Cassette AC unit as per site conditions '
along with supports, hardware etc. required

for the above AC Units.
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Sr.

No Description Qty Unit Remarks

SITC of PVC pipe of suitable size to
6 accommodate the refrigerant pipe on outer | 60 Mtr
wall along with hardware / accessories.

SITC of Cotton tape insulation of suitable size
7 to accommodate the refrigerant pipe oninner/ | 30 Mtr
outer wall along with hardware / accessories.

SITC of 1-inch PVC drain pipe along with
hardware / accessories and connecting the
8 drain line till ground/ nearest water collection | 60 Mtr
point. Pipe inside room should be covered
with nitrile insulation.

%) Sub-Total

9(b) | GST @ 28% for item No 1

9(c) | GST @ 18% for item Nos. (2 to 8)

Total amount [ 9(a) +9 (b)+9 (c) ]

SITC of Inverter Type Split AC

Supply of 1.5 TR capacity, 5 star Inverter type
split AC unit with cordless remote, suitable
plug top etc. as per the technical
specifications given in the tender.(Rates shall
be inclusive of transportation, loading,
unloading etc.)

11 2 Nos.

Supply of 2.0 TR capacity, 5 star Inverter type
split AC unit with cordless remote, suitable
12 plug top etc. as per the technical
specifications given in the tender.(Rates shall
be inclusive of transportation, loading,
unloading etc.)

8 Nos.

Installation, testing and commissioning of
above split air conditioner units mentioned in
SI.No 11 with suitable supports, all labour
charges, providing wall opening, core cutting,
finishing the surface used for taking copper
pipe & drain pipes using white cement
/suitable insulation material, handling,
storage, transportation, loading, unloading
13 | etc. 2 Nos.
Rates shall also be inclusive dismantling of
old AC units etc wherever applicable.
Note:The Bank will provide power supply
near the indoor unit.
In case of Models requiring power supply at
the outdoor unit, power cable as
recommended by the OEM shall be supplied
by the Bank.
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Sr.

No.

Description

Qty

Unit

Remarks

However , the contractor has to lay the power
cable given by the Bank between indoor and
outdoor without any additional cost to the
Bank.

14

Installation, testing and commissioning of
above split air conditioner units mentioned in
SI.No 12 with suitable supports, all labour
charges, providing wall opening, core cutting,
finishing the surface used for taking copper
pipe & drain pipes using white cement
/suitable insulation material, handling,
storage, transportation, loading, unloading
etc.

Rates shall also be inclusive dismantling of
old AC units etc wherever applicable.
Note:The Bank will provide power supply
near the indoor unit.
In case of Models requiring power supply at
the outdoor unit, power cable as
recommended by the OEM shall be supplied
by the Bank.
However , the contractor has to lay the power
cable given by the Bank between indoor and
outdoor without any additional cost to the
Bank.

Nos.

15

Supply and erection of refrigerant copper
pipes to integrate outdoor / indoor units (both
Gas and Liquid) as per manufacturer
recommendations. The rate shall inclusive of
Nitrile insulation (tubular form) covering with
tape for protection and damage against
mechanical impact.

160

Mtr

16

SITC of suitable power / communication
cable for the supplied AC mentioned in
SI.No.11 & 12 between indoor and outdoor
units without joints and as directed by the
Bank Engineer.

180

Mtr

17

SITC of PVC pipe of suitable size to
accommodate the refrigerant pipe on outer
wall along with hardware / accessories.

110

Mtr

18

SITC of Cotton tape insulation of suitable size
to accommodate the refrigerant pipe on inner/
outer wall along with hardware / accessories.

50

Mtr

19

SITC of 1-inch PVC drain pipe along with
hardware / accessories and connecting the
drain line till ground/ nearest water collection
point. Pipe inside room should be covered
with nitrile insulation.

90

Mtr
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Sr.

No Description Qty Unit Remarks

Supply, Installation, Testing and
Commissioning of heavy duty ready made/
20 fabricated M S Stand to house the out door 10 Nos
unit of Split AC unit as per site conditions '
along with supports, hardware etc. required

for the above AC Units.

21(3) Sub-Total

21(b) GST @ 28% for item No 11 & 12

21 (c) GST @ 18% for item Nos. (13-20)

22 | Total amount [ 21(a) +21 (b)+21 (c) ]

23 Grand Total (S No. 10 + S. No. 22)

C Buyback of old AC Units

Buyback offer for taking away the removed
existing 2 TR cassette AC units including
refrigerant piping on as is where is basis
away from the site at Bidder cost.

24 1 Nos

Buyback offer for taking away the removed
existing 1.5 TR Split AC units including
refrigerant piping on as is where is basis
away from the site at Bidder cost.

25 2 Nos

D Comprehensive AMC

Comprehensive Annual Maintenance
Contract charges (including spares) for the
entire system for each 3 TR Cassette AC as
per tender conditions. These rates will be
applicable after expiry of guarantee period
and valid for 15t year of CAMC.

26 04 Nos

Comprehensive Annual Maintenance
Contract charges (including spares) for the
entire system for each 1.5 TR Split AC as per
tender conditions. These rates will be
applicable after expiry of guarantee period
and valid for 1st year of CAMC.

27 02 Nos.

Comprehensive Annual Maintenance
Contract charges (including spares) for the
entire system for each 2 TR Split AC as per
tender conditions. These rates will be
applicable after expiry of guarantee period
and valid for 15t year of CAMC.

28 08 Nos

Seal & Signature of the firm
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Annexure |

Schedule of Technical Deviations if any

We confirm that all technical terms and conditions and specifications of the Bankexcept
for deviations listed below are acceptable to us.

Sr. Section No. Clause Deviation proposed
No. No.
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Annexure Il

Details of Technical parameters

(To be filled by the Tenderers)

Sr.
No.

Particulars

03 TR
Cassette
AC

1.5TR
Split AC

2.0 TR Split
AC

Make:

Model No:

Star rating: (Inverter model)

Compressor type

Compressor warranty in years

Refrigerant type

OB W N

Condensation coil material

(copper)

\l

Evaporator coil material (copper)

(o0]

Nominal Air flow

i) Cooling capacity

i) Rated power supply

a. Voltage

b. Frequency

c. Phase

d. Power Supply provision

Indoor
Outdoor

/

iii) Power consumption in watts

iv) Fan speed

v) Dimensions

a. Indoor unit

b. Outdoor unit

vi) Cabinet material

a. Indoor unit

b. Outdoor unit

10

Length of refrigerant pipe to be
supplied with the unit at free of
cost

Place:
Date:

62

Signature of the Contractor/firm with



RBI/Chennai Regional office/Estate/5/24-25/ET/182[SITC of 4 caset and 10 Spit AC]

Annexure Il

PROFORMA OF BANK GUARANTEE FOR EARNEST MONEY DEPOSIT/
BID SECURITY

(On Non-Judicial Stamp Paper of appropriate value)

The Regional Director Place:
Estate Department Date:
Reserve Bank of India

16, Rajaji salai

Chennai

Dear Sir / Madam,

Supply, Installation, Testing and Commissioning of 4 Nos. Cassette type Air Conditioners
and 10 Nos. Split type Air Conditioners at Bank’s Main Office Building, Chennai

Ref: NIT / Advt. No. Date:.........
WHEREAS

The Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Marg, Mumbai
(hereinafter called the ‘RBI’) has invited tenders for the captioned work (Hereinafter called “the
said tender”) on the terms and conditions mentioned in the said tender documents.

It is one of the terms of invitation of tenders that the tenderer shall furnish a Bank Guarantee for a

sum of Rs. (Rupees only) as Earnest Money Deposit
(EMD).
M/s. (Name of the Tenderer / Bidder) , (hereinafter called as ‘the Tenderer / Bidder’), who

are our Clients / Constituents intend to submit their tender / Bid for the said work and have
requested us to furnish Bank Guarantee to RBI in respect of the said sum of Rs.
(Rupees only) in respect of EMD.

NOW THIS GUARANTEE WITNESSETH

1. We __ (Name of the Bank) do hereby agree with and undertake to RBI, their Successors,
Assigns that in the event of the RBI coming to the conclusion that the Tenderer have not performed
their obligations under the said conditions of the tender or have committed a breach thereof, which
conclusion shall be binding on us as well as the said Tenderer, we shall on demand by the RBI,
pay without demur to the RBl, asumofRs. ____ (Rupees _______ only) or any lower
amount that may be demanded by the RBI. Our guarantee shall be treated as equivalent to the
Earnest Money Deposit for the due performance of the obligations of the Tenderer under the said
Conditions, provided, however, that our liability against such sum shall not exceed the sum of Rs.

(Rupees only).
2. We also agree to undertake to and confirm that the sum not exceeding Rs.
___ (Rupees only) as aforesaid shall be paid by us without any demur or protest, merely

on demand from the RBI on receipt of a notice in writing stating that the amount is due to them and
we shall not ask for any further proof or evidence and the notice from the RBI shall be conclusive
and binding on us and shall not be questioned by us in any respect or manner whatsoever. We
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undertake to pay the amount claimed by the RBI within a period of one week from the date of receipt
of the notice as aforesaid.

3. We confirm that our obligation to the RBI under this guarantee shall be independent of the
agreement or agreements or other understandings between the RBI and the Tenderer.
This guarantee shall not be revoked by us without prior consent in writing of the RBI.

We hereby further agree that:

a) Any forbearance or commission on the part of the RBI in enforcing the conditions of the
said agreement or in compliance with any of the terms and conditions stipulated in the
said tender and/or hereunder or granting of any time or showing of any indulgence by the
RBI to the Tenderer or any other matters in connection therewith shall not discharge us
in any way and our obligation under this guarantee. This guarantee shall be discharged
only by the performance by the Tenderers of their obligations and in the event of their
failure to do so, by payment by us of the sum not exceeding Rs. (Rupees

only).

b) Our liability under these presents shall not exceed the sum of Rs.

(Rupees only) .

c) Our liability under this agreement shall not be affected by any infirmity or irregularity on
the part of our said constituents/clients in tendering for the said work or their obligations
there under or by dissolution or change in the constitution of our said constituents.

d) This guarantee shall remain in force up to (six months from the last date
of receipt of tender) provided that if so desired by the RBI, this guarantee shall be renewed
for a further period as may be indicated by them on the same terms and conditions as
contained herein.

e) Our liability under these presents will terminate unless these presents are renewed as
provided hereinabove on the or on the day when our said constituents
comply with their obligations, as to which a certificate in writing by the RBI alone is the
conclusive proof whichever date is later. Unless a claim or suit or action is filed against
uswithin ___________ orany extended period, all the rights of the RBI against us under
this guarantee shall be forfeited and we shall be released and discharged from all our
obligations and liabilities hereunder.

Yours faithfully,

For and on behalf of Bank.

Authorised Official (with seal)
NB: This guarantee will require stamp duty as applicable in the state, where it is executed and
shall be signed by the official whose signature and authority shall be verified).
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Annexure IV
Proforma of Performance Bank Guarantee for Security Deposit
(To be submitted on non-judicial stamp paper of appropriate value purchased in the name of
the issuing bank)
No. Date

To:

The Regional Director
Reserve Bank of India
16, Rajaji salai
Chennai- 600 001

Dear Sir,

In consideration of your agreeing to accept the security deposit of INR __ (INR

only) furnish able to you by Messrs (hereinafter referred
to as “the Contractor”) in terms of their contract with you for Supply, Installation, Testing and
Commissioning of 4 Nos. Cassette type Air Conditioners and 10 Nos. Split type Air
Conditioners at Bank’s Main Office Building, Chennai as per their Tender dated and
your Special Conditions of Contract and other tender documents relating thereto subject to
the conditions and alterations mutually agreed upon the set forth or referred to in your
Contract dated in the form of guarantee from us in the manner hereinafter contained,
we __ (Name of the Bank) do hereby covenant and agree with you as follows :

1. We undertake to indemnify you and keep you indemnified from time to time to the
extent of INR INR( only) against any loss or damage caused to or
suffered by or that may be caused to or suffered by you by reason of any breach or breaches
on the part of the Contractor of any of the terms and conditions contained in the said Contract
and in the event of the Contractor making any default or default in carrying out any of the
work under the said Contract or otherwise in the observance and performance of any of the
terms and conditions relating thereto in accordance with the true intent and meaning thereof,
we shall forthwith on demand pay to you such sum or sums not exceeding in total the said
sum of INR (INR only) as may be claimed by
you as your losses and/or damages, costs, charges or expenses by reason of such default
on the part of the Contractor.

2. Notwithstanding anything to the contrary, your decision as to whether the Contractor
has made any such default or defaults and the amount or amounts to which you are entitled
by reasons thereof will be binding on us and we shall not be entitled to ask you to establish
your claim or claims under this Guarantee but will pay the same forthwith on your demand
without any protest or demur.

3. This guarantee shall continue and hold good until it is released by you on the
application by the Contractor after expiry of the relative guarantee period of the said Contract
and after the contractor had discharged all his obligations under the said Contract and
produced a certificate of due completion of the work under the said contract and submitted a
“No Demand Certificate”, provided always that this guarantee shall in no event remain in
force after the day of without prejudice to your claim or claims arisen and
demanded from or otherwise notified to us in writing before the expiry of six months from the
said date which will be enforceable against us notwithstanding that the same is or are
enforced after the said date.

4. Should it be necessary to extend this guarantee on account of any reason
whatsoever, we undertake to extend the period of this Guarantee on your request till such
time as may be required by you. Your decision in this respect shall be final and binding on us.
5. You will have the fullest liberty without effecting this guarantee from time to time to
vary any of the terms and conditions of the said contract or extend the time of performance of
the Contractor or to postpone for any time or from time to time any of your rights or powers
against the Contractor and either to enforce or forbear to enforce any of the terms and
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conditions of the said Contract and we shall not be released from our liability under this
guarantee by the exercise of your liberty with reference to matters aforesaid or by reason of
any time being given to the Contractor or any other forbearance, act or omission on your part
or any indulgence by you to the Contractor or by any variation or modification of the said
contract or any other act, matter or things whatsoever, which under the law relating to
sureties would but for the provisions hereof have the effect of so releasing us from our liability
hereunder provided always that nothing herein contained will enlarge our liability hereunder
beyond the limit of INR (INR only) as aforesaid.

6. This guarantee shall not in any way be affected by your taking or varying or giving up
any securities from the Contractor or any other person, firm or company on its behalf or by
the winding up, dissolution, insolvency or death as the case may be, of the Contractor.

7. In order to give full effect to the guarantee herein contained you shall be entitled to act
as if we were your principal debtors in respect of all your claims against the Contractor
hereby guaranteed by us as aforesaid and we hereby expressly waive all our rights of surety-
ship and other rights, if any, which are in any way inconsistent with any of the provisions of
this guarantee.

8. Subiject to the maximum limit of our liability as aforesaid, this guarantee will cover all
your claim or claims against the contractor from time to time arising out of or in relation to the
said contract and in respect of which your claim in writing is lodged on us before expiry of six
months from the date of expiry of this guarantee.

9. Any notice by way of demand or otherwise hereunder may be sent by special courier,
telex, fax or registered post to our local address as aforesaid and if sent by post, it shall be
deemed to have been given when the same has been posted.

10. This guarantee and the powers and provisions herein contained are in addition to and
not by way of limitation of or substitution for any other guarantee or guarantees heretofore
given to you by us (whether jointly with others or alone) and now existing un cancelled and
that this guarantee is not intended to and shall not revoke or limit such guarantee or
guarantees.

11. This guarantee shall not be affected by any change in the constitution of the
contractor or us nor shall it be affected by any change in your constitution or by any
amalgamation or absorption thereof or therewith but will ensure to the benefit of and be
available to and enforceable by the absorbing or amalgamated company or concern.

12. Any forbearance, act or omission on the part of the Bank in enforcing any of the
conditions of the said tender or showing of any indulgence by the Bank to the Tenderer shall
not discharge the Surety in any way and the obligations of the Surety under this guarantee
shall be discharged only on the intimation thereof being given to the Surety by the Bank.

13. This guarantee is irrevocable during the period of its currency and shall not be
revoked without your previous consent in writing.

14. We further agree and undertake to pay you without demur the amount demanded by
you in writing notwithstanding any difference or dispute or controversy that may exist or arise
between you and contractor or any other person.

15. Notwithstanding anything contained herein above our liability under this guarantee is
restricted to INR (INR only). Unless a written claim is
lodged on us for payment under this guarantee within six months from the date of expiry,
including extensions if any, of this guarantee all your rights under the guarantee shall be
forfeited and we shall be deemed to have been released and discharged from all liabilities
there under, irrespective of whether or not the original guarantee is returned to us.

16. We have power to issue this guarantee in your favour under the Memorandum and
Articles of Association of our Bank and the undersigned has full power to execute this
Guarantee under the Power of Attorney granted to him by the Bank.

SIGNED AND DELIVERED For & on behalf of

(For & on behalf of the above named Bank) (Banker’s Name & Seal)
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BRANCH MANAGER (Banker’s Seal with Address)
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